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sident t() complete the sum necessary 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1966, in respect of 
Other Revenue Expenditure of the 
Ministry of Information and Broad-
casting'." 

DEMAND No. 134--CAPITAL OUTLAY OJ' 

THE MnnsTRY OF INFORMATION ANI: 

BROADCASTING 

"That a sum not exceeding 
B.s. 1,58,42,000 be granted to the Pre-
sident to complete the sum necessary 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1966, in respect of 
'Capital Outlay of the Ministry of 
Information and Broadcasting'." 

13 hrs. 

MINISTRY OF REHABILITATlO~ 

Mr. Speaker: The House will 
now take up discussion and vot:ng 011 

Demand No>. 84, 85 and 139 relating 
to the Ministry of Rehabilitation for 
which 4 hours have been allottd. 

'~., Members desirous of moving 
thei~ cut motions may send slios to 
the Table within 15 minutes indlcat-
ing which, of the cut motions they 
would liiit, to move. 

DEMAND No. B4---MINISTRY OF REHAI'I-

LrrATlON 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. '32,20,000 be .granted to the Pre-
sident to complete the sum nec~eary 
to defray the charges which will 
come in course of payment during 
',~, year ending the 31st day of 
March, 1966, in respect of 
Ministry of Rehabilitation'." 

DEMAND No. 85-ExPENDITURE ON DIS-

PLACED PERSONS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 9,30,86,000 be granted to the Pre-
sident to complete the sum n .. 'Ce~sary 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of' 
March, 1966, in respect of 
'Expenditure on Displaced Persons'." 

DEMAND No. 139--CAPrrAL OUfLAY OF 

THE MINISTRY OF REHABILUATlON 

Mr. Speaker: Motion moved: 

''That a sum not exceeding 
Rs. 9,19,20,000 be granted to the Pre-
.sident to complete the sum necessary 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of March, 
1966. in respect of 'Capital Outlay of' 
the Ministry of Rehabilitation'." 

The above Demands are now before 
the House. 

Shri Y. N. SiDgha (Sundergarh): 
Mr. Speaker, Sir, the problems of 
the Mini~try of Rehabilitation are 
as old as our independence. 1;'or the 
last seventeen years it has been an 
important national concern and no-
body knows how long these problems 
would continue, if they are not pro-
perly solved. This problem unror-
tunately is dependent upon our rela-
tionship with a neighbouring State. 
Pakistan, whose behaviour with )1.& 

minority community determines its 
aggravation Or amelioration. 

After unthinkable barbarism and 
colossal holocaust, it took qul:«f some 
time for healing up and before things 
had begun settling down fresh tension 
appeared in Pakistan shattering the 
confidence of the minorities in that 
Government. Hindus, Buddhists and 
Christians were robbed of their pro-
perty, women of their dignity and 
men, women and children killed by 
orllanise<i riots and communal distur-
bance. In such an atmosphere It is 
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not possible to expect the minorities 
to live in peace in that country. 

Every time there has been some 
tension in Pakistan, the dimension of 
the influx goes up upsetting the exist-
ing arrangements of our Government 
for their rehabilitation. Recently, 
the Government of India decided to 
seal the border because of a genuine 
suspicion that Pakistani sDies might 
croSS into our country in the garb 
<Jf refugees. From the point of view of 
security of the country every patriot 
would agree with the intention of the 
Government. But in the process <Jf 
screening, the humanitarian aspect 01 
the matter should not be lost sight 
of. Women and children who had 
fled from Pakistan because of barbar-
ous torture were pushed back. It is 
the exclUSive responsibility of the 
Government at India and not of any 
particular State to look after the 
refugees. If there has been lapses 
in dealing with the probI'em, it is a 
failure of this Government. 

Where are these people who have 
been pushed back to go? They can 
never go again to Pakistan, because 
if they turn back, they face the Pak-
istani army who would not allow 
them in. In the hurry of fleeing 
fram the torture, how can it be ex-
pected that the refugees wouid collect 
the necessary travel documents along 
with them? Even if scre"ning is ne-
cessary, that should not be taken as 
a pretext for making the refu!(ee. tu 
squat in the no-man's land fOr days 
without fOOd and water. What is more 
dangerous is that because of want of 
food and water if some epidemic 
llreaks out, people who feared death 
in Pakistan and sacrificed their all 
for life would meet with ignominaus 
death in the border itseif. 

These are comparatively recent hap-
penings. But the problem is ,!,~ch 

more comprehensive than that. lrutlal-
ly, the migrants who came "?th certi-
1icate, from the Deputy High Com-
missioner, Dacca, were given relier 

and rehabilitation benefits, which. 
were restricted after 1958. But after 
64 riots these restrictions were re-
laxed again. 

Camps have been set up for accom-
modating the refugees temporarily, 
whiCh are called reception centres. 
The daily allowance i3 fifty paise per 
adult. With the rising prices it is 
difficult even to think of :t full meal 
with fifty paise per day fOr an adult. 
Therefore, this needs revision and 
nothing less than a rupee per day for 
an adult would be barely enough. 

Life during transit camps is equally 
miserable. The c83h dole per month 
there for a family of fiVe comes to 
Rs. 70 or Rs. 14 per head. This does 
not seem to be related with the mar-
ket price of foodstuffs. Keep;ng re-
fugees half-fed is no solution of the 
problem. It may keep thE'm for 
some days till the condition of semi-
starvation forces the person to desert 
the camp. Over and above this there 
may be few other facilities available. 
But the caSh dole is all that is avail-
able for food. 

Dandakaranya is supposed to be the 
place which i3 to rehabilitate the re-
fugees. The scheme was drawn up 
about eight years back and it is time 
to assess how far it has succeeded. 
The Central Goverr.ment has the 
goodwill of a1] the three State:; of 
Orissa, Andhra and Madhya Pradesh 
for the success of this projed.. But, 
all the same, it has not made much 
headway. The reason for this is 
that the majority of the refugee, were 
not 3griculturists. When 1t was in.sist-
ed that ,they should take to agri-
culture, they resisted. Being technical 
people, either in weaving or other 
profession, development of an ind·us-
trial complex would have interested 
them to the advantage of both. Till 
today there i3 no sincere endes\'our 
for developing an industrial comolex 
there. It is time that serious thought 
is given to it. The neighbouring 
area abounds in mineral ores. Electri-
city is plentifully availabi'e. The 
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[Shri Y. N. Singhal 
refugees would be willing to partici-
pate in the industries, as that would 
give them much better wage. Could 
there be a better background for in-
dwtry than this? What is wanted is 
organisation and finance, and the Mi-
nistry of Rehabilitation lacks neither 
Instead of spending money in the 
shape of doles year after year aud 
making the refugees entirely rely on 
it, money should be better spent by 
organIsmg an industrial complex 
th~reby creating some self-generating 
economy where the refugees could 
earn and live a much better life. What 
is lacking is foresight and organisa-
tion. 

Shrimati Renu Chakravartty 
(Barrackpore): Mr. Speaker, Sir, as 
I stand up to discuss these Demands 
for Grant3 I feel that we have to 
come to a situation where the refu-
gees in East Pakistan have become 
like a tribe of lost people. Aiter 16 
to 17 years, this House and the Gov-
ernment feel tired of them. But we 
cannot forget that these are the mil-
lions of men and women on whose 
blood and bones thi3 Government has 
corne into power, because without the 
sacrifice of their lives and iheir hap-
piness this Government could not 
have corne into being. Mv mind 
goes back to the millions of men and 
women and also children uprooted 
from their homes in East Paki3tan by 
the violence of communal passion, 
squeezed OUt by ~conomic boycott and 
the ind'iscriminate mal-practice of 
always seeing that the minority com-
munity does not haVe a fair deal. And 
there is always the fear of new vio-
lence coming up. 

Sometimes I have a feeling that we 
have begun to feel "well, what can 
we do?". From Ea3t Pakistan peo-
ple are corning every now and then 
and,that is why we are not ab'e to 
rehabilitate th'em. 

Sbrt Solanki (Kaira): There is no 
,quorum, Sir, in the House. 

Shrimati Rena Chakravartty: Sir, it 
is very disheartening that when such 

an important matter is' being debated 
there is only one Member from the 
Government and 3 Members of the 
ruling party present. 

Mr. Speaker: The bell is being 
rung-Now there is quorum. The hon. 
Member might continue her speech. 

Shrimati Rena Chakravartty: Sir, 
I was saying that we have to conti-
nue to expect that there will be more 
waves of refugees coming across. 
Aiter 1946 and the great killings we 
had in the 1950 riots, which were 
terrible riots, in East Pakistan. Then 
there were many smaller riots and in 
1962 we then had another outburst of 
violence. Then in 1964 the worst 
riots took place and now as we parti-
cipate in this debate the whole of our 
East Pakistan-West Bengal border 
has become alive with firing and 
killings. Just at this time we hear 
that our Government wants to seal the 
border. 

I raise this point because I have a 
particular point to make to this House. 
There is a feeling in our minds that 
the whole attempt of God during this 
period has been to try to minimise 
the responsibilities towards those 
people to whom we had promised that 
we. would give them a home and a 
shelter and rehabilitate them in India 
if they accepted partition. 

Sir, I would just like to point out 
what the ~estrictions are, that have 
taken place, on migration. On the 
15th October, 1952 migration certi-
ficates were introduced. You yourself, 
Sir, were a Member of the Opposition 
and I remember, we discussed this 
matter in this Homre. We oppoSed it 
at that time. Later on, in 1958 this 
Government said and this House 
accepted it that no one who comes to 
India after the 31st March, 1958, 
would be given any rehabilitation 
benefits. Then, again in January 1964 
this had he relaxed under the pres-
sure of violence that had taken place 
in East Pakistan and the feelings ot 
compassion that were aroused in our 
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country. It was decided, after much 
debate, that all those who came even 
without travel documents would be 
eligible for benefits. Thl!n, as soOn as 
things became not normal but began 
to die down as far as the public in 
India was concerned, on the 1st Nov-
ember, 1964, it was again stated that 
only those who came with migration 
Cl!rtificates would be eligible for 
benefits. Then, on the 1st March, 
1965, surreptitiously, I would say, 
orders for sealing of the borders were 
passed which were implemented on thl! 
1st April. 

I want to say that even in this 
latest influx-I want this House to 
consider this--out of a total of 8.56 
lakhs, 4' 42 lakhs, that is, 51' 6 per 
cent of the people have coml! into 
India without documents. That is the 
difficulty that they have faced in being 
able to get migration documents from 
Dacca. Out of these peopll! only 3' 39 
lakhs have taken the hospitality ot 
Government camps and relief centres. 
Let us not always try to say that 
GOVl!rnment is overburdened with all 
the 8 or 10 lakhs of people who have 
come across. That is not true. Accord-

ing to your figures themselves the fact 
is that a very small percentage of the 
East Pakistan refugees have applied 
to you for help from Government; 
the majority of them have somehow 
starved, fought and struggled and 
have got their rehabilitation. Actual-
ly, there were only 3' 51 lakhs in 
camps on thl! 31st December, 1964. 

What was the situation about these 
new refugees? I might say a few 
words about that. We talk so much 
about security. Even tOday in some 
paper it was splashed-I think, it is 
done purposely by this Ministry-that 
so many old refugees are coming pos-
ing as DPs and get int" camps. What 
is the number? Out of almost 1 
million that have come across, only 
256 persons have been detected as old 
DPs. I am taking the figures which 
have been giVl!n to us in the report 
of Government. They are only 256 

and because of them you seal the 
border! Is that an excuse? 

Then again, we are told that 
actually a very large number of them 
have deserted. Not more than 10 to 
12 per cent have deserted. Why? 
Have we gone into it? The Estimates 
Committee has very rightly in a very 
soft and gentle way stated what the 
situation was when they came across. 
We have seen the situation in Danda-
karanya. Th'ere also I do not know 
what to make of the figures that have 
been given to us. The figures that 
have been given to us with regard to 
Dandakaranya at various times, both 
in the Consultative Committee of the 
Rehabilitation Ministry as well as in 
the reports, indicate that in the' 
beginning of January 1964 there were 
7,603 refugees families, that is, those 
who were the old migrants; at the-
end of December, 1964, we find that 
there were 10,278 families in camps 
including those that had come earlier 
That means, only 2,207 of the new 

'migrants hOd been taken to Danda.-
karanya. 

What is the number that has been 
given land in project sites? Only 
6,000 and something have been given 
land; that is, not even the old 
migrants have been able to get land. 
These are the figures. They speak. 
My hon. friend, 8hri Mono Mohan Das" 
is looking so worried, thinking that 
possibly he must say that these figures 
are wrong. These are not wrong. 

The Deputy Minister in the Ministry 
of Rehabilitation <Dr. M. M~ Das): 
At least, these are not our figures. 

Shrimati Renu Chakravartty: These 
are your figures. I have culled them 
out from your papers. Funnily 
enough, We have been told by another 
set of papers which have been given 
to us--these were given to us in the 
Consultative Committee-that the 
number of families that have been sent 
to the project area-that is thl! word' 
that is used-is 33,000. God alone 
knows which figure is correct. I pre-
sume, we better take the figure IO,OO(); 



D. G.-Min. APRIL 9, 1965 of Rehabilitation 

[Shrimati Renu Chakravartty] 
because that will at least reduce the 
burden of responsibility upon you. 

There are significant discrepanCies 
and 1 do not want to go into them. I 
say that the reason for the desertions 
is that there is, we find, a long time 
taken before dispersals take place. 

'Not only that, We find that even the 
soil of the land given to old refugees 
is poor; it is porous. 1 have seen it 
myself. There is no proper contour 
bunding, terracing or levelling. Four 
to five years of intensive green manur-
ing has to be done before these lands 
'can yield much. Very clever selective 
crop cutting figures have been given 
to U3; yet, we know that in a place 
1ike Dandakaranya unless yoU have 
irrigation you cannot have much yield. 
I say this after having visited it fiv-e 
years ago with the Estimates Com-
mittee. Even after five years, today 
the Bhaskal Dam has not been put 
into action. What is the area that it is 
going to command? Out of a total 
'command area of something like 11,000 
acres. I think, we will only be getting 
water 'for 1,000 to 1,200 acres. What is 
the use Of giving highly selective crop 
cutting figures? 

13'19 brs. 

[MR. DEPUTY-SPEAKER in the ChaiT] 

As a matter of fact, at the end of 
December, 1963, the census showed 
that 40 per cent of the settlers in one 
'zone had been left with 10 maunds of 
paddy in stock which meant that two 
or three months food alone was there 
for them. 

Regarding non-agricultural dis-
placed persons-because, we ":.ve to 
think of them alsD-<lriginal1y. we 
were promised, the people of Bengal 
weer told that the displaced persons 
must go to Dandakaranya because 
-they eannot give us agricultural land 
in Bengal. Now, what is the condition 
'of those families who have gone there? 
A majority of them haVe been pushed 
to other places. You could not give 

them land for which they have been 
waiting for so long. You have given 
land only to 6,000 families and the 
rest are being pushed here and there. 

When we turn to non-agricultural 
displaced persons, we find that their 
position is also very pitiable. They 
have not been Drovided with 8D7 
facilities for earning their livelihood. 
There is tOD-heavy administration 
costing Rs. 1'10 crores plus those 
salaries which have been passed on 
to other departments like Irrigation 
or transport. But for that, the figure 
would have been much bigger. It is 
really a top-heavy administration. It 
We had spent half of what we spent 
on salaries of big officers and administ-
ration, We could have given more 
relief to the refugees. These ncn-
agriculturist refugees, most of them, 
have no homestead yet. Only very 
few of them have it. 1 find here the 
figures are 40; 60; 80 and So on. 1 
know what my hon. friend, Dr. Das 
Will get up and say "No, we have 
given it to everybody". But 1 am 
quite sure that if I have the time-
unfortunately, 1 have not enough time 
-I could show and prove by 
your own figures that at various 
times you have given diffierent figures. 
There areveryi<:;w shops allotted to 
them and theY are lying vacant 
because of high rents. Tbe small-scalp. 
industries there are running at heavy 
10"sE's. I have seen t!Jem myself an 1 
I<believe they will continue like that. 

In the Consultative Committee 'wP. 
have beeo told that everything is 
excellent in the camp3. They say ~,) 

because they know that it' is very 
difficult for 'us to go immediately and 
see things for ourselves. Therefore,all 
these things are passed on as' the 
real situation obtaining there. 

Then, what is the subsistence wage 
wnich they get? That is another im-
portant question. I find tha.t at the 
relief camps wher .. they al'e;:~orki!lg 
in work centres for the whlil.e month 
the wage is Rs. 32. Can people 



'8737 D. G.-Min. CHAJTRA 19, 1887 (SAKA) of RehabiUtation 8738 

subsist on such an earning? Then, out 
of Rs. 180' 32 lakhs allotted for 
industries, for non-agricultural 
'schemes, I find that Rs. 100 lakhs have 
been used for construction Of 5,000 
tenements in Orissa. What shall they 
eat? Where will they work? Then, 
only Rs. 33'44 lakhs is left for non-
agricultural schemes. In many of the 
homestead plot. which were meant 
for non-agriculturists I hear that pro-
ject staff are living. Take the case of 
education, which has the smallest 
budget. The teacher pupil ratio is 
high, the stipends for the hostels 
niggardly and opportunities for techni-
cal education in outside institutions 
inadequate. I could have gone into it 
in greater detail but I have no time. 

Mr. Deputy-Speaker: 
tonclude now. 

She should 

Shrimati Renu Chakravartty: If we 
tty to discuss this demand in this 
way, with so little time, it will not be 
doing justice to the problem. Of 
.,ourse, it will be gOOd for Shri Tyagi 
because he can get away with it. 

The Minister of Rehabilitation 
(Shri Tyagi): I would like to hear 
more and more concrete suggestions 
from her. 

Shri Sham Lal Saraf (Jammu and 
Kashmir): In the Business Advisory 
Committee they should have asked for 
more time for this Ministry. 

Shrimati Renu Chakravartty: The 
difficulty is that we did not attend 
some meetings. If we do not parti-
dpate in the discussion On some 
Ministries that should be given to us 
for fiscussion on other Ministries. 

S~i Tyagi: May I assure my hon. 
friend that any criticism from her is 
very much welcome. She can 
.,riticise me now and ever. 

Mr. Deputy-Speaker: If Shri Dinen 
Bhattacharya is not participating on 
behalf of the Left Communists, I can 
give her that time. 
19) (Ai) LSD-5. 

Shrimati Renu Chakravartty: He is 
participating. U we do not partici-
pate, who will participate? 

Shri Sham Lal Saraf: All of us are 
Interested in this problem. 

Shrimati Renu Chakravarity: If 
We cannot get enough time, I think 
there is no point in participating in 
the discussion any more. 

Mr. Deputy-Speaker: 
increase the time. 

cannot 

Shrimati Rena Chakravartty: This 
relates mainly to West Bengal. So, 
Members coming from West Bengal 
should be given more time. 

Shri Sham Lal Saraf: No, it is a 
problem for the whole country. 

Shrimati Renu Chakravartty: Well, 
do not want to enter into a discus-

sion on that point. 

The West Bengal 
shedding crocodile 
refugees for public 
want to know why 
on their shoulders 

Government IS 
tears for the 
consumption. I 
they cannot take 

the permanent 
liability of women who have come as 
widows etc. Could they not settle 
them in West Bengal? Why 'should 
they be moved from place to place? 
It is a shocking state of a1fairs. I was 
all along under the impression that 
these 5,000 Or 7,000 permanent 
liability people who have come OV6 

to Bengal would be looked after by 
the West Bengal Government, instead 
of being pushed out of Bengal and sent 
to very far off places. Can we not 
find an institution for them in Bengal! 
Yet, this is the callous and indiil'erent 
way in which both the Central and 
West Bengal Governments are behav-
ing. And what has our friend, the 
Rehabilitation Minister of West 
Bengal stated? I want to read it for 
the delectation of the Minister here. 
Sbe lias said very clearly that the 
Govemment of India had long dis-
C'ussions, for a year almost, with 
them and there has been hardly any 
progress, with the result that with 
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regard to the old refugees who had 
been there prior to January and whose 
responsibility was taken over by the 
Central Government by saying that 
they will rehabilitate all those who 
have come here before the 31st 
March 1958, they are trying to reduce 
their responsibility. They have given 
money for the squatters colony for 
example. Now there is a quarrel 
between the Central Government and 
the State Governments about the 
squatters' colony. My han. friend, 
Shri Tyagi, will say: we have sanc-
tioned so many schemes and we have 
given so many lakhs of rupees. But 
here is the statement of the West 
Bengal Minister herself that for a 
whole year they have been discussing 
it and they have almost come to a 
dead end, a standstill, because the 
Government of India says that unless 
the municipalities accept the main-
tenance of these colonies, they will 
not be able to give any money. She 
has said that whatever has come is a 
very little insignificant amount com-
pared to what is necessary. I wish I 
could read it out, but it is in Bengali. 
I hope Shri Tyagi will understand it. 
lt says: "After more than a year's 
discussion regarding various problems 
everything has come to a standstill 
.... for whatever reasOn it be the 
Government of India has not sanc-
tioned any money this year." 

The West Bengal Government says 
that the Central Government haB not 
given any money, or sanctioned any 
money, this year. L"et him contraClICt 
it, if he can. 

8hri Tyagi: I will do it. 

Shl'imati Renu Chakravartty: I 
"';'ould like to read out to you just for 
the delectation of the House what t!le 
Minister has stated. I hope it will 
create a row in West Bengal, The 
Minister has himself written to me and 
I would read from that what he has 
stated. In this letter to me he says: 

"I want to reduce my liabllities 
for the old migrants." 

H"e has no right to reduce his liability 
for the old migrants. He has to carry 
it along with the new problems. 
Without a change of policy by this 
House, behind our backs he cannot 
reduce his liability. What is the posi-
tion of the old refugel!s? 

If you have the time, go to those 
permanent liability camps and see the 
condition in which women are living 
in thOse camps. In Titagarh Women's 
camp and Cooper's camp they are 
living in a kind of hell-latrines with 
no doors, leaking roofs, no OppOl"-
tunities for vocational training. Shri 
Khanna, when he was in charge of t"is 
department, wanted to pass On the 
baby and he said it has gone to the 
Education Ministry. When we write 
to the Education Ministry, for years 
no reply comes. And what is the dnle 
fhat they are giving? People will laugh 
if you call it a dole. The dole is 
Rs. 49.90 for 15 days and two seers of 
rice. Can we not do something bett.er 
for these women who have come hel"" 
as a permanent liability and for the 
looking after of whom you have 
become the Minister? 

Take the squatters' camps Miss 
Abha Maiti, the West Bengal Minister, 
has stated that H9 colonies are to be 
regularised and out of tnem only 136 
have been regularised and 8 partially. 
What does it mean? Then, very few 
of these families have been given 
possession titles of the land. Only the 
minimum development work is 
started-only 35 for 14!1 colonies. 

In Patna U d,bastu Palli there is no 
regularisation scheme and noth!ng 
has been done. Only some narrow 
roads have been built-even that by 
refugees; nothing more; no drains, no 
water, no electricity or other 
amenities, . 

Shri Tyagi: Which colony is my 
hon. friend referring to? 

Shrimati BenD Chakravartty: I am 
referring to Patna Udbastu Palli in 
North Dum Dum MuniCipality. 
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Then you may llee the condition in 
N etaji colon;" Baranagar which is 
one of the biggest. 6000 people are 
living there. There is no proper 
drainage there. The refugees have 
built it up themselves. There is no 
lighting there. During monsoon, it is 
full of water. The bazar whicll the 
people in that colony have developed 
Is a very big area, and they want 
more space, but nothing is being done. 
Only 115 out of 600 have been given 
A-rpan Patras. 

Then, if you go to Mullick Colony, 
Baranagar you will see that the state 
of sanitation . there is like hell. 1 
myself saw the development there. 1 
had been to the Sevagram colony in 
Ichapore area, and I saw that the con-
tractors were making the drains, but 
after two days, when I went and saw 
the place I found that· the drains had 
all collapsed because the contrators 
are eating up all the money. And 
yet my han. friend the Minister will 
say 'Look at the amount of money 
that we are spending; look at the 
amount of work that we are doing'. 
I would like to tell him that we do 
not want to see the amount of money 
that is being spent because all the 
money that this Government is spent1-
ing is not going really to the weJf~re 
Of the refugees. 

Then take the case of the Govern-
ment colony, namely the Bonhoog1-ly 
colony. There is a Governmer.t 
colony scheme there. 42 persons WE're 
removed from Nandi Colony fOl' the 
Bonhooghly industrial scheme, and we 
persuaded those people fo l~ave that 
area, becaUSe Government wanted to 
!;lave an industr;al scheme there and 
We had agreed to that. And those 
42 people who had been removed 
from there had been promised that 
they would be given rehabilitation 
benefits. If you go to that area you 
will find that at the time of monsoon, 
the people there are living in knee-
deep water. I have been writing and 
writing about this matter, but I find 
that even to get a replv from Shri 
Tyagi is like getting a reply from the 
Olympian heights, 1 wrote to him in 

September and I got the repl;, oar [ 
December, 1964. 

Then, take the case of the Bandhab-
nagar government colony in Bfol-
ghoria. There also, the same state of 
affairs prevails in regard to roads, 
drains and water etc. Take the case 
Of the situation in regard to tube-
wells there. Such a long corres-
pondence has been going on between 
the State Government and the 
Central Government. And finally, noW 
the municipalities haVe agreed to take 
over the responsibility of maintenance. 
I have got the reply from the chair-
man of one of the municipalities. But 
what has happened actually? 
Nothing has ha'ppened, and nothing 
has proceeded. 

The West Bengal Government has 
stated that they would not give bene-
fits to the partially rehabilitated 
families and those still awaiting 
Government benefits, on the ground 
that the State Government must 
underwrite the return of the loans .. 

Then, let us take tne question of 
those who are to get alternative 
house-building plots. What is the 
reason for our not giving them plots? 
The West Bengal Government say 
that the Central Government are 
refusing to increase the ceiling. Gov-
ernment are under a promise to give 
them plots, especially for the non-
agricultural families. It is gOOd to 
give them plots in the suburban areas 
of Calcutta, because then We would 
not have to worry about their vocation 
or about giving them jobs; they can 
get jobs of some kind or the other. 
But then the ceiling limi t is only 
Rs. 1250, and I would like to kr.ow 
which fool in India will be prepared 
to give even five kuttas of land to 
Government for a sum of Rs. 1250. 
You cannot get any plot for that 
amount even in the interior vi~lages. 
That being the case, how ca" you 
expect to get some plot in the subur-
ban areas? And yet Government 
refuse to increase the ceiling, 

In regard to the shops built, Wp d~ 

not have such beautiful shcppin, 
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centres as we have here in Delhi like 
Shankar Market, in Connaught Circus. 
The refugees have been able to build 
up only little shacks by the side of 
the pavements. But now they are 
being pulled down to the ground 
because the roads could not be allowed 
to be cluttered up with such pave-
ment shops. I agree that we cann.ot 
have our roads cluttered uP. But why 
do you not give them amenities to 
build shops in places where they can 
really have some facilities to earn 
their own living? 

Even in areas where acquisition of 
plots of land was proceeding this 
Government and this Ministry have 
stopped those acquisition proceedings. 
I have given concrete examples :n this 
connection. Take the case of the 
Konnagore (Hooghly) Kalitola C)lony 
scheme. They have refused to fin~lise 
the acquisition proceedings. 'TIlen, 
they have also refused to finaI1E'~ the 
Agapur-Masunda, Kodalia Sr!leme 
NO.2. I go on writing and wrtting 
about these matters, but nothing 
happens at all. This is th~ atalemate 
to which everything has been 
reduced. 

Mr. Deputy-Speaker: The han. 
Member should try to cOllciude now. 

Shrimati Renu Chakravartty: I shan 
refer to the question Of citizens'lip, 
and I shall have don'!! .. What is f':oing 
to happen to the citizenship of those 
who have come over to India without 
travel document? SU1'ely, according to 
our citizenship law, those wilo have 
crossed over from Pakistan must be 
given citizenship. Up till now, the 
State Government have said that they 
have given citizenship to those who 
came in January and February, 1964. 
But in respect of those who have come 
after that period, they have issued a 
circular saying that their petition, 
could be accepted but th"y might be 
kept in abeyance. For security rca-
sons, of course, by all means have 
some screening. But finally you have 
got to give those people citizenship. 

Shri Tyagi is a Very busy man. He 
interferes in every other Ministry ex-
cept in his own; he interferes in the 
work 01 the Food Ministry; he inter-
feres in the work of the han. Leader 
of the House when he is answering 
OUr points of order. He is busy with 
everything else except his own Minis-
try. I would beg of him to please 
look to one thing; let him not allow 
his joint secretaries and secretaries to 
dominate over him; I do not know 
whether he dominates over them or 
they dominate over him. But my im-
pression is that they dominate over 
him. I wi 'h that that were not so. 
But if it were so, I would say that it 
is better that We do not have Shri 
TYagi in this Ministry, and let Us do 
away with this Ministry. After all. 
we do not have to find out a place for 
him for Shri TYagi on the Treasury 
Benches. He can fit in anywhere eve" 
as one of the Opposition Members 
here. I would welcome the Danda-
karanya Development Authority being 
converted into an autonomous 'cor-
poration, and for the rest of it, we 
need not haVe to try to find nut a 
place for Shri TYagi for he will not 
remain unemp'oyed. and I am sur<' 
about it. But I would beg of hiD" 
for one thing. Whatever might haD-
pen, when we are spendin2 so much 
of money on other things. when W" 
are giving about Rs. 20 crores to Tata 
and Sir Biren Mukerjee, when we are 
giving so much money for furniture. 
electricity etc. to Minister'. why 
should We not give some more money 
for the refugees in order to finalise 
the state of affairs with regard to 
the old refugees? If that is not done, 
then I would only utter a warning; 
if the promises which were made at 
the time of Partition are going to 
be broken again . and again, then 
Governm~nt should ,ee the writing on 
the wall, and realise they will not 
be forgiven. 

Shri A. C. Guha (B<U;'.$at): It is 
a painful task for me almo~t eVErY 
year to criticise the working of this 
Ministry. EJ<cept perhaps for c.ne or 
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two years when there was -,ome seri-
ous attempt, I should say that Gov-
ernment have not seriously tried to 
tackle this problem of the East Ben-
gal refugees and rehabilitate them. 

Mr. Deputy-Speaker: The hon. 
Member might resume his seat for a 
minute. 

The hon. Members may now move 
cut motions to Demands for Grants 
relating to the Ministry of Rehabilita-
tion, subject to their 'being otherwise 
admissible. 

Shri Yampal Singh (Kairona) : 
beg to move: 

(i) "That the demand under 
the head 'Ministry of Rehabilita-
tion' be reduced by Rs. 100." 

[Need to give more powers to 
Dandakaranya Development Autho-
rity (1) J. 

(ii) "That the demand under 
the head 'Ministry of Rehabilita-
tion' be reduced by Rs. 100." 

[Need to e~dite the rehabilitation of 
displaced persons from East Pakis-
tan (2) J. 

(iii) "That the demand under 
the head 'MInistry of Rehabilita-
tion' be reduced by Rs. 100." 

[Need to give more amenities to dis-
placed persons residing in Camps 
(3) J. 

(iv) 'That the demand under 
the head 'Ministry of Rehabilita-
tion' be reduced by Rs. 100." 

[Delay in rehabilitating the displllCed 
persons in Andamans (4)]. 

(v) "That the demand under 
the he.d 'Ministry oJ Rehabilita-
tion' be reduced by Rs. 100." 

[Working of the Rehabilitation Indus-
tries Corporation particularly in the 
matter of openiftg industries (5) J. 

(vi) 'That the demand under 
the head 'Ministry of Rehabilita-
tion' be reducedoy !\s. 100." 

[Need to maintain discipline and law 
and order in Camps (6)J. 

Shrimati Renu Chakravartty: I beg 
to move: 

(i) "That the demand under 
the head 'Expenditure on Displaced 
Persons' be reduced 'by Rs. 100." 

[Need to rehabilitate new migrants 
coming after 1st January, 1964 (13) J. 

Oi) "That the demand under 
the head 'Expenditure on Displaced 
Persons' be reduced by Rs. 100." 

[Forms at rehabilitation benefits to 
new migrants staying on in West 
Bengal (14) J. 

(iii) ''That the demand under 
the head 'Expenditure on Displaced 
Persons' be reduced by Rs. 100." 

[Constant effort of Government in 
reducing their liabilities with regard 
to influ.:r: of refugees and their reha-
bilitation (15) ]. 

(iv) ''That the demand under 
the head 'Expenditure on Displaced 
Persons' be reduced by Rs. 100." 

[Failure to grant citizenship to refu-
gees even after fulfilling the terms 
laid down in Citizenship Law (16) 1. 

(v) "That the demand under 
the head 'ExpendLture on Displaced 
Persons' be reduced by Rs. 100." 

[Failure to carry out promises to 
rehabilitate aU refugees 'Coming to 
India up to 31st March. 1958 (17)J. 

(vi) 'That the demand under 
the head 'Expenditure on Displaced 
Persons' be reduced by Rs. 100." 

[Failure to fulfil promise to acquire 
land fM homestead plots and house 
buildings for aU "eligible" refugees 
in West Bengal (18»). 

(vii) "That the demand under 
the head 'Expenditure on Displaced 
PersOns' be reduced 'by Rs. 100." 
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[Giving up of aCq'U.isition proceedings 

fOT Kalitota Colony, P.O. KonnagaT, 
district Hooghly (19)]. 

(viii) ''That the demand under 
the head 'Expend£ture on Displaced 
Persons' be reduced "by RB. 100." 

[Delay in acquisition of land for 
Agapur-Masv.nda Scheme 11, Kodalia 
24 Parganas, West Bengal (20)]. 

(ix) ''That the demand under 
the head 'Expendi,ture on Displaced 
Persons' be reduced 'by RB. 100." 

[Policy regarding giving of h01£8ing 
benefits to refugees coming prior ta 
31st March, 19518 who were squatter-
ing in houses of Muslims and 
Hindus (21)]" 

(x) "That the demand under 
the head 'Expendtture on Displaced 
Persons' be reduced by Rs. 100." 

[Failure to honour promise of reha-
bilitation to refugees uprooted from 
Nandi Colony and sent to Banhooghly 
Government Colony, 24 Parganas 
(22)]. 

(xi) "That the demand under 
the head 'Expenditure on Displaced 
Persons' be reduced by RB. 100." 

[Conditions prevailing in Government 
sponsored colonies like Banhooghly 
CoiOTiy, Bandhabnagar Colony, 24 
Parganas (23)]. 

(xii) "That the demand under 
the head 'ExpendLture on Displaced 
Persons' be reduced 'by RB. 100." 

[Slow development works in the 
colonies taken up for regu.1arisa-
tion (24)]. 

(xiii) ''That the demand under 
the head 'Expenditure on Displaced 
Persons' be reduced 'by RB. 100." 

[Failure to 1'egulariBe colonie. like 
Patno Udbastee Colony, North Dum-
Dum Municipality, 24 Parganas 
(25) ]. 

(xiv) "That the demand un4er 
','_:head 'Expenditure on Displaced 

Persons' be reduced by RB. 100." 

{Need to improve the conditions of 
women in Permanent Liabilitv 
Campa (28)]. 

(xv) "That the demand under 
the head 'Expenditure on Displaced 
Persons' be reduced 'by RB. 100." 

[N eed to improve the conditions of 
refugees in Darrang district in 
Assam (27)]. 

(xvi) "That the demand under 
the head 'CapitaiOutlay of the 
Ministry of Rehabilitation' be re-
duced ,by RB. 100." 

[Progress of the Dandakaranya Project 
(30) ]. 

(xvii) "That the demand under 
the head 'Capital Outlay of the 
Ministry of Rehabilitation' be re-
duced by RB. 100." 

[Working of the Rehabilitation 1nd1/.8-
tries Corporation (31)]. 

(xviii) "That the demand under 
the head 'Capital Outlay of the 
Ministry of Rehabilitation' be re-
duced by RB. 100," 

[Functioning of the Dandakaranya 
Development Authority (32) J. 

Mr. Deputy-Speaker: These cut 
motions are now before the House. 

Shri A. C. Guha: I was going to say 
that ever since the problem had come 
before this country. there had not been 
any seri9us attempt either on the part 
of the C':entral Government or on the 
part of the State Government to solve 
this problem of rehabilitation of the 
refugees, partic\11arly the East Pakis-
tan refugees. The West Pakistan 
refugees have more or less been 
settled, becaUSe there was a vacuum 
created by the migration of the Mus-
lims, and they got the evacuee land 
aDd they got compensation and so 
many other things. But On the eas-
tern side, it was only an one-waY 
traftlc. and, therefore, there was no 
v,acuum created nor any Compensation 
and encuee property. That is wb)' 
the problem was so difficult. Govern-
ment have also been toying with this 
problem without laking any serious 
measures to solve this problem. 

The only serious step which they 
have tried to take is in regard to the 
Dandakaranya project. Much hope was 
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entertained about that project. But 
I am sorry to say that from the Very 
beginning. perhaps deliberately Qr if 
not deliberatelY out of their weakness, 
Gilvernment allowed internal bicker-
ings to continue and spoil the efficient 
working of the Dandakaranya Deve-
lopment Authority. So, not much has 
been done there. But still there is 
scope. I hope Government will try 
to improve matters and do something 
still now. 

I am not going to say much on this 
matter, because the report of the 
Estimates Committee in which I have 
had some part to play is there before 
the House and before the country. So, 
I shall not say much about the Danda-
karanya project. But I would mention 
only one thing that this authority 
should be invested with that much of 
autonomy which was originally envi-
saged to be given to it. Its constitution 
should be so framed that it could work 
smoothly without any internal bicker-
ings. which have been chronic from the 
very beginning up to the end of almost 
the last year. I have stated already 
that there has not been any serious 
attempt to solve the problem of the 
East Bengal refugees. Of course, some 
show of an attempt has been made, 
because from the report of the Minis-
try every year we find that they have 
spent some amount; even from this 
year's report We find that they have 
spent almost an equal amount for 
East Pakistan and West Pakistan 
refugees, about Rs. 202 Or Rs. 205 
crores or something like that. But I 
ao not think that Government should 
try to create a wrong impression in 
this House through such statements in 
the report. Apart from the fact that 
about Rs. 18; crores have 'been given 
to West Pakistan Dps as compensation, 
which was not available for the East 
Pakistan DPs) out of tlhis sum Rs. 202 
crores which is stated to have been 
SPent on the East Bengal refugees, 
about Rs. 60 crores were spent not on 
rehabilitation but on relief. It was no 
fault at the refugees that Government 
kept them in camps not for one year 

or two years but for eight to ten 
years. At least 99 per cent of them 
were crying out for rehabilitation, and 
yet Government did not care to formu-
late any scheme for rehabiJitation. 
Therefore, they spent about Rs. 60 
crores on relief which should not be 
shown a rehabilitation expenditure. 
Then, about Rs. 25 crores have been 
spent on the Dandakaranya. But I 
would submit that this has been spent 
on the general development of the 
area. It is not every such item which 
should be debited to the rehabilitation 
of the East Bengal refugees. I feel 
that the major portion of it should 
have been shown as amount spent on 
the general development of the coun-
try; not more than 25 to 30 per cent 
of the amount could be allocated as 
having been spent on real rehabilita-
tion work. So, the .presentation of 
figures was misleading. 

Another thing, which the Member 
preceding me also mentioned, is about 
the residuary problem. Certain deci-
sion was taken between the Central 
Government and the State Govern-
ment about two years ago regarding 
this problem. The Central Govern-
ment agreed to take that responsibility 
and make further ~ts for the proper 
economk rehabilitation of the refu-
gees settled in West Bengal and Assam. 
But I am told now, there have been 
some difficulties between the State 
Government and the Central Govern-
ment and at one stage, the latter 
declined to give anything for the resi-
duary problem. I expect that that 
tangle has been solved. I am not so 
sure. I hope Shri Tyagi will announCe 
in this House that whatever commit-
ments were made by his Ministry, 
whether presided over by him or by 
his predecessor, would be respected 
and so far as for the residuary prob-
lems regarding the partially rehabili-
tated refugees in West Bengal, the 
Central Government will take full 
responsibility and do every1lhing so 
that they MaY be economically 
rehabilitated. 

Coming to the question of new 
migrants, only three days ago there 
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was a row in this Rouse about the ban 
put on migrants cOming without valid 
documents. It has ·been contended on 
behalf of Government that migration 
procedures nave been simplified. That 
is not qui,te correct. Even now it is a 
cambrous procedure. An intending 
migrant will have to go to Dacca from 
quite distant places at least twice and 
will have to stay there for at least two 
weeks to get a migration certificate 
and not in one instalment. He will 
have to go there at least on two occa-
sions, first to have the migration certi-
ficate form; then the migration offi-
cer may give him a date three months, 
six months or even one year later. 
Then he has to go to Dacca to get that 
certificate. As I have already said, 
the form tl1at is to be filled in is also 
a very difficult and cumbrous form. 
So it is not true to say that the pro-
cedures have been made very easy. 

It was contended the other day that 
no pending applications were there. I 
am not sure. I am not ready to accept 
that statement without any reserva-
tions. I would like to ask: if there is 
no pending application, what percen-
tage of applications were rejected by 
the migration officers? You can 
easily solve the problem by rejecting 
100 per cent or 90 per cent of the 
applications and say there is no pend-
ing application. . My apprehension is 
that the vast majority of migration 
applications have been rejected on 
this or that ground or on some frivol-
ous excuses. So if by rejecting the 
migrants' applications they have solv-
ed the problem, that is no solution at 
all. 

I would like to remind my hon. 
friend, Shri TYagj" about what has 
been mentioned in the report of the 
Indian Commission of Jurists which is 
a branch of the International Commis-
sion of Jurists. This is what they 
say: 

"As for the intent, we are of 
. opilnion that these recUl'l'ing atro-
cities are being perpetrated with 
the 80le purpose of eliminating 
non-Muslims from Pakistan". 

Then they say that "crime of genocide· 
is certainly established so far a& 
Hindus are concerned". In several' 
other plaees, mention has been made 
of this. They say 'the police and other 
persons in authority threaten non-
Muslims with dire consequences unless. 
they quit Pakistan'. 

So there is a deliberate attempt 1m 
the part of the Pakistan Government 
to squeeze out the minorities from 
Pakistan. 

In this respect, I would like to 
remind Shri TYagi of the solemn 
pledge given to the minorities in East 
Bengal by all the leaders of India. I 
still remember the reSounding words 
of our previous Prime Minister when 
he described the Hindus of East 
Bengal as 'our kith and kin' bone of 
our bones and flesh of our flesh'. 
Panditji and the Sardarji gave un-
equivocal assurances that the doors of 
India would always he open to them, 
and whenever there was any calamity, 
they would be able to seek shelter in 
India. So I do not think there is any 
justification for, or morality in, closing. 
the doors now. It paills me to say 
that it was my friend, Shri TYagi, who. 
first initiated the policy of pushing. 
back the migrants. I am not sure~ 

judging from newspaper reports; whe-
ther to,e assurance given here on the 
6th has b2~n communicated to the 
officers working in the borders. Even 
in yesterday's papers, I found that 
certain persons were detrained and 
sent back to Pakistan. Even in cases: 
where the husband is an Indian citizen· 
and he went to the border to receive 
his wife who was coming without a 
migration certificate, the wife was not 
allowed to join the husband. I hope 
the assurance that was gilVen on the 
6th will be conveyed, necessary ins-
tructions will be given, to the officers 
working in the border that nobody 
should be pushed back. I hope it will 
not be proper for Shri TYagi to eam 
this ddstinction of ini.tiaiing the policy 
0{ pushing back the minorities to ~ 
hen-fire of Pakistan. '1'his is the first 
time it is ·being'done. Never before. 
were ·they pushed back,; 
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As long as the relatioOns between 
India and Pakistan remain as they are, 
there is no possibility of the minorities 
staying there in security or under 
normal conditions. It is no fault of 
theirs that the PaIOOtan Government 
is against them. The Pakistan Gov-
ernment is against them because it is 
~ainst India and it feels that every 
Hindu or every non-Muslim is an 
agent of the Government of India. If 
the Government of India can normalise 
thek relations with the Pakistan Gov-
ernment, I do not think there would 
be so much pressure on the minorities 
coming into India. So it is their res-
ponsibility to create that condition; 
they cannot shirk that responsibility 
by closing the doors. In fact, the 
minoritie!; there made heroic efforts to 
remain there. 

Shri Tyagi-or all the three MiniR-
ters on the 6th-mentioned about the 
danger of infiltrators and saboteurs. 
May I ask what they have done about 
that? Several lakhs of infiltrators and 
Raboteurs are in the borders of West 
Bengal and Assam. Government have 
not been able to do anything about 
them. These flnfiltrators and saboteurs 
are not among the migrants, but 
among the other community who have 
infiltrated intn Indian territory even 
after partition 

About the new migrants. I am sur-
prised to find in this annual report 
that about 18.000 famiLies have desert-
ed the c~ps. The exact figure is 
18,100. The total number of families 
that went to camps was only about 
47.000-47.561; I am exclu~ the 
Assam camps. I think these desertions 
have not happened so much in Assam. 
These have >occasioned only in camps 
under the Central Government and 
alsO in some camtl1; under the other 
State Governments. of UP. Orissa. 
Madhya pradesh. Madras. Andhra and 
Maharashtra. 8>0 out of 47,561 families 
sent to their camps, 18,100 families 
have deserted. This is a serious prob-
lem, ot which. the Ministry should 
takf. notice. If they want to solve the 
problem of rehabilitation by the deser-
tion Or the refugees, then it is an easy 
way to solve it. That may solve the 

problem for the Ministry, but not for 
the country. These 18,100 families, 
which means more than 90,000 people, 
have left the campS and have gone, 
nobody knows where. They will now 
join the ranks of vagabonds and anti-
social elements. It is the civic and 
moral duty and responsibility of the 
Government to see that those who 
have come under their care do not go 
astray and join the ranks of anti-
social elements and vagabonds in the 
country. So, I would like to impress 
on the Government the risk involved 
in this desertion. 

I am afraid that this process of 
screening is a process of scaring away 
the inmates of the camps. What is the 
purpose of this screening? They have 
found out that about 60 per cent of 
the migrants have left part of their 
family in East Pakistan. What is the 
hann in that? I think that by this 
they have made the load on the Gov-
ernment of India lighter. They should 
appreciate that entire fam1Iies have 
not come, that some members have 
been left there so that they may be 
able to dispo,e of the property and· 
come back with some money, which. 

'should make the problem lighter. That 
is no offence. 

Secondly, most Of them have got 
only three bighas of land or a little 
more. Shri Tyagi should know that 
in East Bengal three bighas would be 
considered a property. Even in West 
Bengal the general holding is about 
two or three acres. So, three bighas •. 
i.e., one acre, in East Bengal where 
land is heSter than in West Bengal, 
should be considered almost a pro-
}:Ierty; and therefore it should not be-
considered that they are not agricul-
turists. Mall1 of them have also been 
cultivating others' lands in addition to-
their own. They were also working 
as agricultural labourers. 

So, thlsscreening does not serve any 
useful purpose. I only hope that the 
migrants will not be soared away and 
desert the camps in fear of this-: 
screening. As you will find in the' 
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report of the Estimates Committee, 
there is a fonnidable form to be filled 
up by the inmates of the camps in the 
SCreening process. That form itself is 
enough to frighten them. 

There have been desertions also in 
the Bhadravati camp. I have written 
a letter to Shri Tyagli. I hope he has 
taken up the matter with the concemed 
Govemment. 

Mr. Deputy-Speaker: The hon. 
Menaber should conclude now. 

Shri A. C. Guha: I would like to 
have two or three minutes more. 

Mr. Deputy-Speaker: If every 
Member exceeds the time, there is no 
time for others. 

Shri A. C. Guha: This is the first 
Demand on which I am speaking. 

Whether it deCides by screening that 
they were holding much of agricul-
tural land or not, our problem of reha-
bilitation should be based on the 
resources available here--not on the 
avocation they had there. I do not 
think even 25 per cent of the migrants 
can be accommodated in the agricul-
tural vocation as we have not enough 
land. So, attention should be paid to 
industry. The RIC, I am told, has 
given a loan of Rs. 1 crere to indus-
trialists. I doubt the wisdom of this. 
1 was a Minister, and I was instru-
mental in giving loans to four or five 
firms of Rs. 20,000,00 to RB. 25,000.00 
eacb, on thp condition that they WOUld. 
engage a certain percentage of refu-
gees. They did not fulfil that condi-
tion, and I am' sure this scheme of 
giving RB. 1 crore of loans to indus-
trialists will also fail in making any 
prOVision of employment for the 
l·efugees. The RIC should conc9ntrate 
Inore on small scale and cottage indus-
tries start such industries themselves, 
and gradualily pass on those industries 
to the tefugees when they are in a 

.. position to pay back the money to the 
. RI<; •. 

The policy has been laid down that 
those who have not gone to the 
camps will be denied rehabilitation 
benefits. I beg of Shri Tyagi to re-
view this policy. This is a disastrous 
policy particularly fl'om the point of 
view of West Bengal. About five lakh, 
of them have remained in West Ben-
gal. I think more will be coming 
they will also remain in West Ben-
gal. West Bengal is overpopulated. 
The unemployment problem there is 
more acute than in ony other State 
and these five or six lakhs of refugees 
will also add to the problems of the 
State. I beg of Shri Tyagi to realise 
that though they may not be a charge 
on the Central Government or even 
on the West Bengal Government 
they will be a charge on the economy 
of West Bengal which may break Ull-

der the pressure Of these five or six 
lakhs or even more people coming. 
They will be roaming about unem-
ployed without any vocation. and 
they will simply create a law and 
order problem and worsen the un-
employment problem of West Bengal. 

This policy of denying rehabilita-
tion benefits to those who are not 
coming with valid papers or those 
who have not gone to camps should 
be revised and everybody who would 
be considered to be a migrant. should 
be given proper rehabilitation bene-
fits. whatever the benefits may be. 
Even those who were not properlY 
rehabilitated between 1950 and 1952 
have, I now ftnd rehabilitated them-
selves through their own exertions. 
Give them a plot of land, a house. 
they will rehabilitate themselves 
through their own labour. It is not 
true that they are shirking 
labour, that they are afraid of manU-
al labour. Those who desert the 
camp1 know that from the next day 
they have to earn their livelihood 
through hard labour. SO. it is not a 
question of shirkin~ labour. which 
makes them leave the camp. 

I giVe credit to the Ministry parti-
cularly those who are working at 
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Mana, for having started some indus-
trial schemes and an industrial train-
ing institute. I hope that this is only 
1he beginning, that this scheme will be 
energetically pursued and that more 
industries will be started to absorb 
these migrants. 

Shrimati .JTOtsna Chanda (Ca-
-char): I welcome the creation of the 
Ministry of Rehabilitation in last 
April after the massive exodus of the 
East Pakistan minorities to India 
from January, 1964. 

1 draw the attention of the House 
to the fact that the Report of the 
Ministry of Rehabilitation, which has 
been placed before the House, does 
not have the same colour on its cover 
as the reports of other Ministries. I 
do not know the reason behind it. At 
least I hope that the Government do 
not think that this Ministry is less 
important than the other Ministries. 

From the Report we find that the 
issue of migration certificates was 
liberalised and simplified that relief 
and rehabilitation assistance has 
been extended not only to holders of 
migration certificates but also to 
those who came with Pakistani pass-
ports and surrendered them and to 
those who migrated without docu-
ments but were certified bY the State 
Governments concerned to have come 
to India on or after 1"t January, 1964. 
tlut recently we find from reports in 
newspapers that migrants who were 
coming without any valid travel 
documents were immediately sent 
back to Pakistan. This policy can-
not be supported, as people feeling 
'insecure of life and property are 
·compelled to leave Pakistan for safe-
ty and security in India. May I sub-
mit that some ways and means must 
be found to give shelter and assis-
1:ance to thOSe terror-stricken mig-
rants who cross the border without 
'valid documents. while giving '10 
scope for infiltrators and saboteurs 

'from East Pakistan. 

14 hrs. 

The other day the hon. Home 
Minister assured the House that ins-
tructions had been issued to the State 
Governments concerned to ensure 
that no hardship was caused to ge-
nuine migrants because of the sealing 
Of the border. On page 53 of the 
report, it is stated that the "resi-
duary problem relating to rehabilita-
tion of the old migrants from East 
Pakistan has been practically liqui-
dated in all States other than West 
Benga1.". I cannot agree to this re-
mark. Of course. I do not know 
much about other State; but the condi-
tion of the State of Assam to which 
I belong is not so. More than 50 per 
cent Of the old migrants in Cachar 
have not been rehabilitated. Money 
Was spent but not properly utilised. 
As for an example, I may cite one or 
two instances. The Indian Tea Asso-
ciation scheme was taken up to reha-
bilitate the refugees in the tea gar-
dens. Lakhs of rupees were spent 
but not even 25 per cent was reha-
bilitated. On my request, the then 
Rehabilitation Minister, Shri M. C. 
Khanna, was kind enough to appoint 
a one-man committee with Shri P. C. 
Borooah, M.P., to assess the success 
Of the ITA scheme. I think the re-
port of the said committee has not 
been submitted to the House up till 
now. 

Another scheme, namely, the Rama-
krishnanagar Tractor Organisation in 
Cachar, was a total failure. Money 
was wasted, and not a single soul was 
rehabilitated. 

I do not like to go into details 
about all these but I do feel that no 
assessment was made either by the 
Central or the State Government to 
find out what percentage of old refu-
gees was rehabilitated in our area. 

Now I come to the new migrants 
who h~ve come to India after the 1st 
January, 1964. It seems that nearly 
nine lakhs have come to India tm the 
31st January, 1965. It is striking that 
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not only the Hindus but several thou-
sands of Buddhists and Christians 
came away from East Pakistan along 
with the Hindus. About 48,000 are 
Christians and 20,000 are Buddhists. 
Almost all the Christians and the 
Buddhists have crossed the border of 
Assam. 

I find from the report that 12,000 
acres of land have been offered by 
the Assam Government-10,000 acres 
in Garo Hils area and 2,000 acres in 
Goalpara district. So far my infor-
mation goes, only the tribal migrants 
will be settled there. It is also said 
that 100 migrant families have been 
moved to the rehabilitation site under 
the scheme, namely, terracing and 
soil conservation of land in Garo 
Hills, out of 500 families meant fo! 
the scheme. 

There is no mention in the report 
regarding implementation Of the other 
schemes sanctioned by the Central 
Government. I would request the 
Government to take steps to convince 
the Assam Government for the speedy 
execution of the other schemes. 

I do not find from the report what 
are the schemes suggested by the 
Assam Government for rehabilitation 
of migrants other than the tribals, 
who are still in camps in the district 
of Cachar. Nor do I find anywhere 
in the report that these migrants 
will be taken out to any other States 
for rehabilitation. If they are to stay 
in Assam, at least some lands are to 
be reclaimed for cultivation Of the 
agriculturists and some industries 
should be set up for employment of 
non-agriculturists. 

So far as my information goes, one 
representation was submitted to the 
hon. Minister for his consideration 
and active action regarding reclama-
'tiDn Of land in the district of eachar 
'while he visited the district last y .. ar. 
There was a proposal of establishing 
one sugar factory in the public sector 
in Cachar to provide employment to 

the refugees, but it seems nothing 
has come up till now. I feel that 
Cachar being undeveloped and having 
great pressure Of refugees on its 
economy, it requires greater attention 
of the Central Government. 

May I humbly submit that a paper 
mill can easily be installed there, 
where resources are plenty. If one 
sugar mill and one paper mill are 
established immediately the question 
of rehabilitation of the migrants will 
be greatly solved. 

The Rehabilitation Industries Cor-
poration, Ltd., was set up in April, 
1959 by the Ministry Of Rehabilita-
tion with the obje~t of creating oppor-' 
tunities for employment through 
industries for the displaced persons 
from East Pakistan, and it was trans-
ferred to the Ministry of Commerce 
and Industries from 1st April, 1960, 
when the Rehabilitation Ministry 
was in the winding-up stage. I wel-
come that the administrative control 
of the corporation was retransferl'ed' 
to this Ministry with effect from the' 
28th October, 1964 to provide employ-
ment to a large number of migrants 
in industries. It is stated in the re-
port that the corporation, apart from 
taking up industrial schemes itself, 
for the benefit of the migrants, will 
also render assistance to the State· 
Governments in the fie Ids of selection· 
and planning of industrial and ancil-
lary schemes and marketing Of pro-
ducts. May r know from the Gov-
ernment how many States have avail-
ed themselves of this opportunity 
and have extended assistance to the 
migrants? 

The Estimates Committee in its' 
report on rehabilitation for th'e year 
1964-65 commented at page 57 that 
"the Rehabilitation Industries Cor-
poration can offer in creating employ-
ment potential for the migrants has 
,not so far been properly explored." 
They further suggest that "it should 
try to set up small and ,rural iniluS'" 
tries which may ~ be hand, 
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ed over to the migrants and that the 
industrial loan scheme Of the corpo-
ration should be properly planned, 
.and adequate safeguards made there-
in to ensure that the industries set 
up with the help of Joans obtained 
from the corporation actually employ 
migrants." I hope more attention 
will be paid in this regard. 

I should like now to draw the at-
tention Of the House to another fact 
.as stated in the report, namely, out 
of a total of 82,115 families compris-
ing 3,51,716 persons were moved from 
the reception/interception centres on 
the borders up to the end Of Decem-· 
·ber. 1964. the number Of migrants 
actually lodged in transit/reliet camps 
~s on the 2nd January, 1965 was only 
66,713 families aomprising 2,83.17, 
persons. Explaining the reasons for 

'Variation in the figures to the extent 
of 15.402 families comprising 38,539 
-persons, the Government have stated 
-that from time to time migrants have 
'been leaving the camps with or with-
'OUt permission. with the intention of 
settling down elsewhere Or perhaps 
in a few cases of going back to 
Pakistan. 

The Esimates Committee. in its 
report comments that the reasons 
for d~sertion by the refugees from 
camps given by the Government are 
not very convincing. They also re-
-commend that a critical study should 
'be made as to the causes of deser-
1ions frOm the camps. so that suitable 
:remedial measures may be adopted. 

With these observations. I support 
the Demands. 

8hri Tridib Kumar Chauclhuri 
-(Berhampur) : Mr. Deputy-Speaker, 
Sir the speakers who preceded me 
ha";e dealt with the salient point. 
coneerning this problem Of refugees 
rehabilitation and I do not want to 
take the tim~ of the House by repeat-
ing those points. The problem can 
!be discussed under three heads: 
firstly, the stupendous problem creat-

ed by the continuous influx Of mino-
rities from East Pakistan; secondly. 
thE' so-called residuary problem of 
old refugees. I do not accept the 
term "residuary". As a matter of 
fact, the idea of residuary probleI!' 
arises from a notion that part of re-
habilitation has been given to many 
people in West Bengal. But the Gov-
ernment should remember that part 
of rehabilitation is really no rehabi-
litation. Anyway. that problem still 
remains, and that is also a very big 
problem. Thirdly, the effort·, that we 
are making to build up Dandakaranya 
prOject, and Our success Or failure in 
regard to that boldly conceived but 
badly executed project. 

So far as the problem of continu-
ous minority influx from East Pakis-
tan is concerned, only the other day 
we saw how the Government has 
fumbled over this whole problem. 
They thought that the problem of 
minority influx can be solved if they 
seal the border apinsl the people 
coming without valid papers. That 
is really not the way of stopping or 
reducinJ the pressure Of minority in-
flux. As the House knows the prob-
lem lies elsewhere. Government, in 
their dealings with Our neighbouring 
countries, particularly East Pakistan, 
where the minority problem is a live 
problem, can perhaps find some solu-
tion. But unfortunately although 
this Ministry is not directly charged 
with that, througli this Minister we 
can convey to the Cabinet as a whole 
how Government has failed In tacki-
ing this problem. 

Last year this House passed a re-
solution unanimously for building u>' 
world opinion about the atrocities 
committed against minorities. The 
present Prime Minister happened to 
answer on behalf of the Government 
and with certain amendments, we 
adopted that resolution. But unfor-
tunately not a single step has been 
taken so far by the Government . in 
that direction. 

I would like to draw the attention 
of Government in this connection to 
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the observation contained in the re-
port of the Indian Commission of 
Jurists in page 312 that as many as 
20 to 25 articles of the Charter on the 
Universal Declaration Of Human 
Rights of 1948 have been violated by 
Pakistan. Only the jurists have 
pointed this out. But so far as Gov-
ernment are concerned neither in the 
UN or other world' bodies nor in 
their international and diplomatic 
propaganda have they utilised this 
thing to build UJ) pressure of world 
opinion so that Pakistan Government 
may change its ways. 

Last year there was il conference 
between our Home Minister and the 
Pakistan Home Minister. I do not 
want to use any strong word, but the 
whole conference reduced itself to 
a farce and no sense of security was 
created in the minds Of the minori-
ties. Government should remember 
that even now about 80 lakhs of 
minority people are in East Pakistan 
and I do not know how many of them 
still remain behind. You may seal 
the border at the known reception 
and interception points but we have 
an extensive border' all along the 
frontier with East Pakistan in Assam 
side, North Bengal side and West 
Bengal side and yOu cannot seal it. 
I come from a border district.. Al-
though the report of the Ministry 
does not mention it, the Estimates 
Committee had some notion of that 
problem so far as my district of 
Murshidabad is concerned. At least 
50,000 people, if not more. have come 
from East Pakjstan by exchanging 
their properties. I must also admit 
that a similar number of Muslim 
minorities have gone back by ex-
cnanging properties. Go to the bor-
der and enquire from the local peo-
ple what is the rate one has to pay 
to our policeman and to the border 
guards on the other side to get one-
self transportei! and transhipped ac-
ross the Ganga. This is happening 
and will go on happening. You cannot 
practi~HY seal the border. 

Moreover, when you have already 
declared that you are not in a posi-
tion to give rehabilitation benefits to 
those who come without valid migra-
tion certificates, why deny them even 
the small right Of taking shelter in 
this country? If you stop that, yOU 
will break the solemn pledges held 
out by all responsible Ministers of 
this government from the time of 
partition. 

As I said, in spite of the fact that 
all sorts of things have happened in 
East Pakistan there are still 80 lakhs 
of Hindus Ii~ing there. There are 
still some very large industrial con-
cerns Indian-owned and a large num-
ber Of minority people see in the 
continuance Of these big industrial 
concerns some kind of a symbol that 
security will still be there. But if 
my information is correct. it will not 
be very long before these concerns 
are either taken over or the proprie-
tors are forced to dispose of their 
assets and go away. If that happens. 
whether you like it or not. you will 
again be saddled with a big problem 
of refugees, because whatever morals 
still remain, they will be gone. I 
tried through the External Affairs 
Ministry and the Home Ministry to 
draw the attention of the Govern-
ment to this problem. I need not 
relate my experience here; that is not 
relevant to this Ministry. But J am 
only conveying this information to 
the Minister, sO that he may take it 
up with his colleagues in the Cabinet. 
Something should be done about it. 
If you can put pressure on the Pakis-
tan Government to treat the minori-
ties with respect and give them due 
rights. then perhaps something can 
be done. But J am afraid that will 
not be possible. As I said the other 

. day, already after the new elections, 
not a single member of the minority 
community has been elected either to 
the National Parliament there or to 
the East Pakistan Assembly. Gov-
ernment can draw its own conclusions 
as to what it implies. 



D. G.-Min. CHAITRA 19, 1887 (SAKAl at Rehabilitation 8766 

So far as their policy of sealing the 
border is concerned that is no solu-
tion. They have to give it uP. Mere-
ly dealing leniently with hard cases 
would not do. That policy will have 
to be given up. 

About the problem of old refugees, 
do not want to dilate on it elabo-

rately for want of time. One of the 
present senior Secretaries in the Re-
habilitation Ministry headed an en-
quiry some ten years back in 1953 or 
1954-the Mathroni Committee-with 
regard to the problem of refugee re-
habilitation work in West Bengal. 
Although ten years have passed and 
much water has flowed down the 
Hooghly. nothing much has been done 
since then. I request the Minister to 
appoint another ~uch committee, if 
neCeS3ary a high-powered committee, 
to go round West Bengal and see 
what has been done with regard to 
the rehabilitation of refugees. Let 
them compare the colonies, housing 
and other amenities. Then they wi!! 
find that there is a lot Of difference. 
Therefore. the residuary problem as 
I have said at the out-set, is not a 
residuary problem. There is a big 
lag and that has to be made up. Now 
we find that the Government of West 
Bengal is trying to disclaim its res-
ponsibility and it is throwing all the 
blame on the Centre. I do not know 
what the new Minister will say about 
it. But we would like him at least 
to recognise that this problem is 
there and it is yet to be solved. 

I would finish by saying a few 
words on the Dandakaranya Project. 
The Estimates Committee in its report 
has pointed out the weaknesses of 
the Dandakaranya Organisation. It 
passes my comprehension how such 
an organisation which was boldly 
conceived for transformin~ virgin 
forest area into a place for real habi-
tation where industries could be deve-
loped, where land could be reclaimed 
lind developed, has become a hot bed of 
bickerings between the top ofl\cials. 
The Estimates Committee has point-

ed out where the basic weakness is. 
The basic weakness has been the un-
Willingness of the Minister from the 
very beginning-I do not blame the 
present Minister for that-to define 
what would be the responsibility of 
the DDA and the responsibility of 
the different functionaries of the DDA. 
We have found from the old days of 
Fletcher, Jenson and Saibal Gupta, a 
sort of thing goes on which vitiates 
the atmosphere, which vitiates the 
atmosphere of this House also, and 
also demoralises the officials. That 
should not be allowed to happen. 
when you have sunk Rs. 29 crores of 
the taxpayers' money in that project, 
for God's sake do something about it 
So that the money is profitably used 
and the noble purpose for which 
money has been invested can yet be 
fulfilled. 

Shrimati ~uka Ray (MaIda): Mr. 
Deputy-Speaker, Sir, a few months 
after independence and partition-17 
years have gone now-the influx of 
refugees started from East Pakistan tv 
India. It started in a small way, it 
assumed huge proportions and it is a 
constant and continual movement that 
has gone on all this time. I daresay, 
as a result, there are many in our 
country who feel, what is it that we 
can de about it, who feel that there 
is no finish to this problem and, there-
fore, the great interest that this Hous~ 
itself took seems to be not so appar-
ent now. Yet, the problem of the"" 
who came, because they could not 
continue to liVe in Pakistan, is as 
acute a, it was in those days. There 
are times when there was a small in-
flux and there are times when +he 
exodus assumes the size' of a swollen 
river. 

It is a very complex problem, much 
more complex than the problem of 
the refugees who carne in the western 
sector, because there is no question 
of evacuee property here. When 
the Ministry pUbS down on its report 
and makes a sugestkm that an 
equivalent amount has been apent 00 
the west and the east on refugee re-
habilitation, they are being unfair 
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teven to themselves because the pro-
blem is not the same. Here there 1> 
no evacuee property. In addition to 
"the amount of money that the Ministry 
of Rehabilitation and the Government 
of India spends, there was evacue" 
property on the other side for rehabi-
litation. There was also a finish to the 
problem. Here one never knows. as 
'Shri Tridib Kumar Chaudhuri put it, 
'Until all of them have corne whether 
!!here will be a finish to the problem. 
1f that is so. it is more than time that 
we took heed of this and planned ac-
cordingly. 

We shut dawn Ministries and we 
open them again when the problem 
becomes acute. This is not the way of 
grappling with such an enormous pro-
blem, with such a human-problem 
which is actually a human tragedy: 
enacted before our very eyes, a 
tragedy too deep to express in words. 
It is only people who actually meet 
this new influx of people when one 
-starts on a large scale, it is only 
people who go to the border and see 
the people actualJy arrIvmg or 
have close contact with them, who 
nave some comprehension of what 
it really means. Only they can 
realise that it is not merely a question 
of fi.gures as to how many have come 
but it is a question of wounds that can 
sometimes be never healed at all. 
Last year I was at Petrapole, Banpur 
and Hasanabad and also varioUs other 
places from where refugees were pour-
ing in. I met the women who had 
faced hOlTors worse than death, I met 
the men, women and children' on 
whom many acts of violence had been 
perpetrated. As a result of that there 
was some repercussion on this side 
also. It w~ a very bad thing. It was 
a repercussion which the Government 
of India put down with a firm hand, 
which the people of India put down 
with a firm hand. Unfortunately what 
happened was, the Government of 
Pakistan did not stop it and, in fact, 
the Gove rrunent of Pakistan incites it 
every time they want to turn the peo-
ple against India. 

Sir, you will not give me enough 
time and therefore I am going to ~,Jn-

centrate only on a few items. The ~l'IIt 
item-others have spoken about H-
on which I would like to say a few 
words is about the residuary problem, 
the problem of those who came in the 
earlier days. Shri Chaudhuri mention .. 
ed about a report of a Committee 
which was set up when I was in 
charge there and which explored the 
conditions up to end of 1951. It gavE' 
its report in 1953 and it was consi-
dered and implemented. After that 
we had also another statistical investi-
gation. But whatever the investiga-
tion was, whatever the residUary ;>ro-
blem was, in a planned manner it was 
placed before the Government of India 
in 1957 and again later. But up to 
now, I must tell my helD. friend Shri 
Tyagi, it has not been dealt with pro-
perly, and the State Government 
awaits the sanction. 

The problem of the non-camp re-
fugees who came in these problf'm 
days. who had not received proper 
rehabilitation and who had not been 
absorbed into the economy of West 
Beng.al or any other State, is a pro-
blem which must be dealt with. I do 
not want to recapitulate what others 
have said. I hope Shri Tyagi and hill 
Ministry will pay all attention to sanc-
tioning the schemes that the West 
Bengal Government have put up 
before them. The Central Govern-
ment says that it is something like a 
Rs. 22 crores plan. I hope it is going 
to be sanctioned. I do not know whe-
ther it is Rs. 22' crores or a little more. 
It is not a question of money alone. 
There is much more involved. The 
economy of West Bengal and the eco-
nomy of Tripura are suftering very 
badly becaUSe these problems are 110t 
being solved. 

Then I come to the question of the 
new migration which started and 
about which I have already made a . 
mention. I have seen the people my· 
self. I want to point this out to Shri 
Tyagi and also plead with him about 
this. 

At different times we have had this 
eligibility for relief and rehabilitation 



8769 D. G.-Min. CHAITRA 19, 1887 (SAKA) of Rehabilitation 8770 

in different terms. Sometime:; it has 
been wide in its application, some-
times it has been narrow. But at all 
times it has been recognised that it 
is a Central responsibility that the 
victims of partition will come and the 
doors must be kept open. 

Therefore, I cannot understand, for 
the life of me, however the question 
arose of closing the doors against 
those who came without migration 
~ertificates. HOW can you close the 
dbors against these people who are 
flesh of our flesh and blOOd of our 
·blood, these people large numbers of 
whom worked fOr the freedom of 
1his land but who were deprived of 
their birthright and left outside, and 
at whose cost we are today an inde-
pendent country? How can it be that 
we forget these things even for a 
moment? Therefore it is not possible 
on human coneiderations, on ethical 
consideratlons, to do this. Even it 
there were people coming from 
Burma, from Tibet or anywhere else, 
we cannot close our doors to them 
when people seek haven and protec-
tion in India 

The next important point to remem-
ber is that our borders in Bengal and 
Assam are long borders. You maY 
take any decision you like. But the 
people there, if they are fleeing from 
teiTor and from violence, will 
come alll the same. Through 
your checkposts they may 
not come, but they will come other-
wise. They are continuously com-
ing. Hundreds and thousands have 
come, of whom we have nO 
figures, and therefore we cannot reallY 
put a finish like this to this problem. 
It cannot be solved that way. If we 
could have brought security to them 
in Pakistan, if it was within our com-
petence and if we could have brought 
·world opinion to bear so that Pakis-
tan had changed its outlook, that 
would have been a different thing. 
That is not possible. Not only has 
Pakistan not changed its outlook, but 
today we face very trying times with 
Pakistan, and each time the minorit-
ies are the victim. Let us not forget 
that. 
191 (Ai) LSD-6. 

So it is not a question of a few 
months more: it is a question of as 
long as there are non-Muslims in 
Pakistan. The Buddhists, the Chris-
tians, the Hindus, they have all been 
coming. 

Then, Sir, I want to speak about 
some of the rehabilitation schemE:$. I 
am very glad about one scheme whieh 
the Government of India has under-
taken afresh about which I was very 
anxious long ago but which has been 
taken up only 'now, and that is the 
exploration and the development or 
the Middle Andamans for refugee re-
habilitation. I understand that there 
is a committee working on this and 
that 4,000 acres of land has been rec-
laimed in this area. I hope that in the 
entire Andaman Islands, where re-
fugees have settled well, many more 
will be settled. Of course it cannot 
cover the problems of large numbers. 
but it will give to the number that 
can be fitted in, really good rehabili-
tation. 

Then I would like to call attention 
to the two reports of the Estimates 
Committee on Dandakaranya and the 
new migration. I think they are very 
good reports. One is about new 
migrants, about which I have spoken. 
I think if the recommendations made 
in this report are taken up by the 
Ministry of Rehabilitation, they will 
be doing the right thing. 

And in regard to the other one, oD 
Dandakaranya, what shall I say? Sir, 
I haVe no time to go into the details. 
It is one of the saddest tales, this 
Dandakaranya: the quarrels there, the 
incompetence that has been shown. 
the manner in which a dual authority 
functions, and the manner in which a 
senior officer who was chairman was 
driven to resign from there-these 
things are very sad indeed. And I 
hope in any case that this Danda-
karanya is at least going to be deve-
loped in an integrated manner and 
as an autonomous body. Reclamation 
of lands which are not suitable for 
cultivation and giving them out to 
refugees does not bring about rehabi-
litation. The only manner in which 
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Dandakaranya can be developed in 
the right way will be to continue what 
has been initiated in Mana in regard 
to industrial projects and to carry it 
on with much greater speed and esta-
blish a great many small-scale indus-
tries. I am agreed with what Mr. Guha 
has said about not giving help to the 
big industrialists on a large scale to 
start industries. We have had a bitter 
experience in West Bengal on this in 
Habra and many other places. I would 
suggest that the hon. Minister might 
lay emphasis on small-scale industries 
and even on cottage industries and 
try to bring about the development of 
this area and the rehabilitation of the 
refugees there to the extent possible 
through small-scale industries. 1 hope 
that this thing will be taken up at 
once and with speed small-6cale in-
dustries will be set up to absorb the 
persons and land parcelled out only 
after it becomes possible to cultivate 
and get some adequate yield. 

Sir, there are so many things that 
I would have liked to haVe spoken 
about, but there is no time. I com-
mend the recommendations of the 
Estimates Committee in their Report 
on Dandakaranya. They contain in 
detail all that any of us could have 
said, and they put the whole problem 
before us in a nutshell and in a most 
revealing manner-not only the pro-
blems but how to overcome the diffi-
culties. 

There have been many complaints 
about the Mana camp and about 
camps in other parts. I spoke about 
this once before and r suggested that 
the experience of the past be utilised 
as much as possible becouse there is no 
doubt, it is no USe saying something 
or denying the fact that human fail-
ings are there and therefore it is not 
possible too do things always as well 
as the Minister might wish or any of 
us in this House lrught wish. But the 
experience gained over all these years 
in,West Bengal or in Assam or in 
TriPura should help Us in tackling the 
problem We face in the States, and 
here I have something to say. 

The displaced persons who have 
gone through such terrible experience 
need a certain amount of psychologi-
cal rehabilitation; their feelings must 
be assuaged. I would plead with those 
States who have welcomed them to 
realise that some of the desertions 
from the camps might be avoided if 
we could really explain things to 
them. It is not a question of screening 
only. There are no doubt many ex-
ploiters, persons who get amongst the 
refugees in the camps and who want 
to deflect them from remaining there. 
With that one purpOSe they. get 
amongst the, and due to the unsettl-
ed conditions and the inadequacies 
prevailing these 'Unhappy, helpless 
persons, who dO not know where to 
turn, often desert the camps. There-
fore, one should deal with them in 
such a manner that through com-
forting words and through assurances 
they may be won back and rehabili-
tated in a proper manner. And to 
those States where they have gone 
and whose people and Government 
are trying to help them, I would plead 
with them that they should be tole-
r.ant with these people, because they 
have endured much. 

Then there is one point on which 
I must say a few words-it is a very 
important point-and after that I will 
finish. And that is this que.tion of 
sharing of the losses on loans. Reha-
bilitation has been accepted a3 a Cen-
tral responsibility; so many times, in 
this House and outside, our leaders 
have said that rehabilitation of the 
victims of partition is a Central res-
ponsibility. Then why is it that time 
and again pressure is brought against 
the State Governments asking them 
either to bear the whole loss On loans 
given to refugees for rehabilitation or 
partial loss or fifty per cent loss? I 
would like to remind the hon. Minis-
.ter, Mr. Ty.agi, that it was he Who as 
the Minister of State for Finance 
helped me, and I am ever grateful to 
him for that help. 

8hri A. C. Guha: He was a much 
better man then! 
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Shrimatt Benllka Ray: I am sure he 
is the same underneath even 'now. I 
think, Sir, it was in 1952 or 1953. 
Before that, ftfty~fty basis loss on 
loans to rehabilitation was recognis-
ed. I found this an absurd thing 
when it was the avowed responsi-
bility of the Centre. I came and dis-
cussed it with the Central Minister 
for Finance, Dr. Deshmukh and Mr. 
Tyagi who was present-Dr. Roy was 
also there-helped us and it was 
decided that after 1950 whatever 
losses on loans were incurred were 
hundred per cent Central responsi-
bility. At that time it was not possi-
ble to get agreement on the pre-1950 
losses. As a result of the second 
Finance Commission report this was 
also granted. But how was this new 
decision taken in 1958, of which I came 
!<> be aware much later, that now it 
IS the State Government that must 
bear the responsibility for the losses 
on loans? The State Government's 
resources are limited, whether it is 
the State of West Bengal, Tripura or 
Assam. It comes to the Centre. How 
can they possibly bear the losses on 
loans which is a Central responsi-
bility? I know that a good deal of 
correspondence is taking place bet-
ween the Centre and. the States on 
this. I remember those days when 
I said that it was not possible for me 
to continue to work and do rehabili-
tation at all unless this matter was 
cleared up and it was cleared up in 
1953. In 1958 I do not know what 
happened and why the decision was 
rescinded. I hope that Mr. Tyagi who 
is now the Minister and who was res-
ponsible to a very great extent in 
changing that unfair and unjust deci-
sion will again change the decision 
and restore the old conditions in the 
matter. 

Before I conclude I just want to 
point out to Mr. Tyagi that we all 
realise the complexity of the problem 
of rehabilitation when it is a conti-
nuous thing. As I said, there is no 
evacuee property. The whole House 
will be with him and the counfry will 
be with him if with the understand-

ing he had shown in the past-Which 
is not apparent just now-he will 
tackle this problem and try to help 
these unfortunate and hapless victims 
who, due to no fault of their own, 
have been sacrificed at the altar of 
Indian independence. 

Shri P. K. Ghosh (Ranchi East): 
Mr. Deputy Speaker, Sir, first of all 
I would like to stress upon the Gov-
ernment to withdraw -their recent 
order in which a ban has been put on 
the migrants from East Pakistan who 
cross over to India without valid 
travel documents. On behalf of the 
Ministry they have put forward as 
the reason for this ban the infiltra-
tion of some fifth-columnists and 
foreign agents into India along with 
the refugees. To check this, presum-
ably they have put this ban. Bu.t 
this had been a very hard thing for 
the poor migrants and bona fide refu-
gees who want to cross over to India 
from East Pakistan. Government 
have also stressed that they have 
relaxed certain formalities making it 
very easy. to procure migration certi-
ficates fr~,Dacca. This is not a fact. 
As far as:~e know there are a large 
number of uneducated people who 
come to India, and for them to pro-
cure these certificates is very diffi-
cult. A Large number of persons are 
living far away from Dacca. To 
contact the migration authorities in 
Dacca and procure certificates is diffi-
cult for them also. Therefore, I 
would stress that this ban should be 
lifted immediately. The Estimates 
Committee also recommended that this 
ban should go. J may read a few 
sentences from the Estimates Com-
mittee's report which has been laid 
on the Table of the House and in 
which it is said: 

"In this case also the Committee 
<_el that this policy decision 
ShOUld have been first announced 
in Parliament as the Parliament 
was in session then. The Com-
mittee further feel that while 
Government should take every· 
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step to prevent infiltration of fifth 
columnists and saboteurs from 
East Pakistan, the policy of put-
ting a ban on migration without 
valid documents will work very 
hard on the minority community 
of East Pakistan where conditions 
are yet far from satisfactory and 
secure for them and will deny 
them protection and security in 
India which they may be compel-
Jed to seek particularly for the 
honour and safety of their women 
folk" 

I also appreciate the danger of fifth 
columnists infiltrating into this coun-
try. But Government should tighten 
tbe vigilance and make other arrange-
ments to see that no fifth-«:olumnists 
and foreign agents enter through the 
borders along with the refugees. 

After the disturbance of January 
1964, the average number of migrants 
from East Pakistan during January-
October 1964 was 77,472. Then the 
Government in October decided to put 

, a ban from 1st October 1964 on per-
sons who would cross the border 
without valid travel documents, res-
tricting and qenying them all the 
facilities of rehabilitation benefits. 
After this restriction was imposed, 
the number went down to 40,641 
per month. Nonetheless the number 
is very high. The Government is put-
ting restriction after restriction, but 
the number is still not going down. 
This shows that the condition of mino-
rities in East Pakistan is very inse-
cure and all of them want to come 
over to India. I feel it is the respon-
sibility of the Government of India 
and the whole country to see that all 
should be allowed to come without 
any difficulty and 'without any res-
triction, and proper arrangements 
should be made here for their reha-
bilitation. 

At the time of partition, our lea-
ders assured that those who wanted 
to stay in East Pakistan may come 
to India and all sOrts of facilities for 

rehabilitation would be extended to 
them. But, Sir, we find that this is 
not being done and now we want to 
shirk the responsibility and we are 
putting restrictions over their coming 
and crossing the border of Pakistan. 
The whole country knows that the 
people of East Pakistan fought the 
battle of independence no less than 
any other State in India. It is unfor-
tunate that while others are reaping 
the benefits of independence and 
breathing the free air of independence 
these poor people, who are the vic-
tims of partition, are not able to 
enjoy the benefits. So. I feel it is the 
responsibility of every Indian. in fact 
the whole country, to see that these 
people are properly rehabilitated 
when they come to India. 

When these people cross the border 
and enter our country the treatment 
they receive is far from satisfactory. 
In the transit camps they are not pro-
vided with proper food, clothing and 
medical facilities. They are given 
only the barest minimum, and that 
also not in time. A team of the Esti-
mates Committee which toured some 
of the transit camps found that essen-
tial pre-requisites like cloth, rugs etc. 
were not supplied to these refugees 
when they were living in the reha-
bilitation camps. Although the prices 
of foodstuffs have gone up conside-
rably, doles are being paid to the 
refugees at the old scales which were 
prescribed in 1960-Rs. 65 per month 
for a family of five. Since the prices 
have gone uP. the Ministry should 
have considered the revision of the 
scale of doles, as suggested by the 
Estimates Committee. It is 'Teally 
unfortunate that while a tongawalla 
spends Rs. 2 per day for feeding his 
horse, human beings are not paid per 
day even Rs. 2 for a family of five. 
In this connection, I would like to 
read the recommendation of the Esti-
mates Committee: 

"In view of the admitted rise 
in the price of foodstuffs the Com-
mittee suggest that the scales of 
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cash relief admissible to the mig-
rants during their stay at the 
Reception on Interception Centres 
in the States and at the commen-
cement of, and during, their jour-
ney to the transit Camps may be 
reviewed in consultation with the 
State Governments concerned at 
an early date so that the scale 
of cash relief may be related to the 
minimum requirements of food-
stuffs. 

They would further suggest 
that there should be an arrange-
men1- for the period review of 
the scales of relief by a depart-
mental committee to make sure 
that these are sufficient to cover 
the prevailing prices of food-
stuffs." 

The number of fair price shops in 
these camps is not sufficient. I would 
request the Ministry to open suffi-
cient number of fair price shops and 
supply every migrant, or refugee 
family, with foodstuffs at controlled 
prices. 

In the transit camps there is over-
crowding and often more than one 
family is put in one room. Attend-
ing physicians and hospitals are 
insufficient and consequently the death 
rate in transit camps is abnonnally 
high. 

The Estimates Committee has 
pointed out that dispersal from the 
transit camps is very slow. This is 
because proper arrangements for their 
rehabilitation are not being made 
expeditiously. In order to provide 
employment to these displaced per-
sons, the public sector undertakings 
should be asked to absorb a fixed per-
centage of them in class 3 and clGSS 
4 posts. Then, a large number of 
industries are being set up. When-
ever any industrialist applies for a 
licence, a condition should be imposed 
that in the new establishment at least 
10 per cent of the posts should be 
reserved for refugees. The Rehabi-
litation Finance Corporation .Qhould be 
given more finance to ~ lit more 

small-scale and cottage industries, 
which are more labour-intensive. 
Once they are established, they should 
be made over to tbe refugee families. 

Lastly, I want to mention some 
facts about DDA. The Estimates 
Committee has stated that because of 
not defining the powers of Chairman 
and Chief Administrator while con-
stituting the DDA, there has been con-
siderable bickering, hampering of the 
progress of work. The Committee has 
further stated that there is consider-
able over-staffing. While we want 
more money to be allotted to the 
Rehabilitation Ministry so that the 
refugees wiII get more relief, we find 
that a lot of money is spent On 
administration. Also, there is lack of 
co-ordination. Lands are found not 
suitable for agriculture after a lot of 
money has been spent on their recla-
mation. If only proper soil testing 
had been done before reclamation, 
this could have been avoided. 

In 1960 the Estimates Committee 
recommended that a 'master plan 
should be prepared for DDA. It is 
unfortunate that Government have 
delayed it for five years, giving One 
reason or another. Recently, a high-
powered committee was appointed with 
Shri T. P. Singh as Chairman. After 
the constitution of this committee, 
there was great in1Iux and it was 
decided to get the problem studied by 
the National Council of Applied ECo-
nomic Rese&!'eh. 

15 1mI. 

Mr. Deputy-Speaker: The hon. 
Member'1I time is up. 

Shrl P. K. Ghash: Two minutes 
more, Sir. 

Mr. Deputy-Speaker: You have 
taken 17 minutes. 

Sbrl P. K. Ghesb: No, 

Mr. Deputy-Speaker: 
the time noted. Please 

Sir. 

: ~ .. e C-
wind .. 
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Shri P. K. Ghosh: So, I should stress 
that a high-power committee should 
be constituted immediately and the 
work on the master plan for the DDA 
should be started as it has a great 
potential as has been found out by 
the National Council of Applied Eco-
nomic Research. 

Dr. M. M. Das: Mr. Deputy-Speaker, 
Sir, I am grateful to you for this 
opportunity that you have given me 
because this opportunity may enable 
me to place before the hon. Members 
of this House some points, some facts 
about our Ministry which may help 
hon. Members to make a more cor-
rect and a more objective appraisal 
of the activities of the Rehabilitation 
Ministry. I am sorry that most of 
the important speakers who have 
spoken before me are not here. 

Sir, the Estimates Commitee has 
been referred to by a large number, 
nearly all the Members who have 
taken part in this debate; so, I think, 
you will kindly excuse me if I also 
follow them and make some refer-
ence to that report. The Estimates 
Committee, after a great deal of 
inquiries and investigation, have pub-
lished their report upon the Rehabili-
tation Ministry in two volumes, 
which have been circulated to the 
hon. Members of this House. I am 
gratified to note that the hon. Chair-
man of the Estimates Committee, Shri 
Arun Chandra Guha, has said 'some 
kind words of appreciation about the 
work that is being done and that has 
been done in the much maligned pro-
ject, the Dandakaranya. 

Shri C. K. Bhattacharyya (Raiganj): 
Much expected. 

Dr. M. M. Das: Certainly much 
expected. I cannot resist the tempta-
tion of quoting what the esteemed 
Chairman of the Estimates Committee 
has said in the concluding remarks 

.of .. his report upon Dandakaranya. 
Tins is what Shri Guha said: 

"In retrospect, it is only fair to 
recall that Dandakaranya is a 

virgin area where hardly any 
agriculture in the past has been 
practised. It, therefore, goes to 
the credit of the authorities that 
they have been able to rehabili-
tate over 7,000 displaced families 
spread over 144 villages." 

I think. this figure of 7,000 displaced 
families does not tally with that of 
the hon. lady Member opposite-she 
is not here-Shrimati Renu Chakra-
vartty. 

Shri Warior (Trichur): She expect-
ed that Shri Tyagi will speak only 
the next day and she has said that if 
she is not present when Shri Tyagi 
speaks, she should be excused because 
she has an urgent conference to 
attend. 

Dr. M. M. Das: All right; I am not 
going to mention her name. Please 
excuse me. 

Again, the Chairman of the Esti-
mates Committee has said: 

"The Committee appreciate the 
earnest efforts being made by the 
authorities to bring about improve-
ment in Dandakaranya and' they 
hope that this would be sustained 
and intensified to kindle hope 
anew in the hearts of displaced 
persons who have sacrificed all 
their earthly possessions so that 
India could be free." 

I tender my grateful thanks on 
behalf of the officers and men of 
Dand~karanya and on behalf of the 
Central Ministry of Rehabilitation to 
the Chairman of the Estimates Com-
mittee for the kind words of appre-
ciation that he has said. Sir, a few 
sentences of appreciation often en-
courage a great deal the officers and 
men who are grappling today, who 
are struggling hard with enormous 
odds in a project like Dandakaranya. 
I am grateful to the Chairman of the 
Estimates Committee. 

But I am constrained to say that 
even a noble-hearted senior Member 
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like Shri Guha has not done full 
justice to us and what he has given 
us by his right hand he has taken 
away by his left. In his speech he 
has said that nothing much has been 
done in Dandakaranya. I feel that 
perhaps after writing the report which 
contains many unkind references 
about Dandakaranya, the hon. Chair-
man of the Estimates Committee. felt 
the sting of conscience and tried to 
amend it and to satisfy his conscience 
he bestowed upon us some words of 
charity; or, it may be that the Chair-
mao of the Estimates Committee 
followed the principle: Spare the rod 
and spoil the child. Anyhow, I am 
tnankful to him. 

Much has been said about the quar-
rel or the bickerings between the 
high officials of Dandakaranya and I 
must place before the hon. Members 
the facts about what had happened. 
Although one of the involved parties, 
the last Chairman, Shri Gupta, is not 
here and I had no mind to take his 
name in this House, I have got no 
other alternative because the ques-
tion has been raised again and again, 
practically by every hon. Member; 
so, I must clarify the position of 
Government about this matter. 

When the Dandakaranya Develop-
ment Authority, the DDA, was estab-
lished in the year 1958, it was the 
intention of Government that this 
authority should enjoy a considerable 
amount of autonomy. In order to do 
that they bestowed certain powers 
by resolution of Government upon 
the DDA. It was the intention that 
the DDA as an autonomous body will 
delegate the powers to the Chairman 
and to the Chief Administrator as 
they like. This was the autonomy 
.given to the DDA. At first, there was 
a part-time Chairman and the ques-
tion of demarcating the powers bet-
ween the Chairman and the Chief 
Administrator did not arise at all. 
But, when a permanent Chairman 
came, that is, when the late Shri 
Sukumar Sen became the Chairman, 
the DDA took the decision that when 
the· DDA will not be in session, the 

Chairman will exercise all the powers 
of the Authority. Then, in January 
1963 when the Chairman, Shri 
Sukumar Sen, was ailing, in a meet-
ing the DDA decided about the res-
pective powers to be exercised by the 
Chairman and the Chief Administra-
tor. After a few months Shri Sukumar 
Sen died and then Shri Saibal Gupta 
became the Chairman of Danda-
karanya. From the very beginning 
his mind was working under the 
impression or under the idea that 
unless he got all the pOwer he would 
not be able to discharge the heavy 
responsibility that was entrusted to 
him; but, as the power was delegated 
by Government to the DDA, he had 
to approach the Authority for more 
powers and he did so, but the Autho-
rity turned down his suggestion. The 
DDA was not prepared to listen to 
the entreaties of the Chairman and 
they were not prepared to give the 
powers that he required. What Mr. 
Gupta required was that as the Gov-
ernment has delegated the powers to 
the DDA so the DDA, instead of dele-
gating the powers and dividing the 
powers between the two Officers, the 
Chairman and the Chief Administra-
tor, should delegate full powers to 
the Chairman and the Chairman in 
his turn delegate whatever power he 
likes to his subordinates. This was 
not acceptable to the DDA. Dissatis-
fied with that decision of the DDA, 
Mr. Saibal Gupta approached the 
Ministry. But the Ministry also 
approved the decision of the DDA. 
They made it quite plain to Mr. Gupta 
that the Government has delegated 
the power to the DDA and it is the 
DDA who will delegate the power in 
the way they like and the Ministry 
does not want to interfere in that. 
This was clarified in the August meet-
ing of the DDA by my senior col-
league, Mr. Tyagi, in his inaugural 
address to the meeting of the DDA. 
This clarification of the Minister of 
Rehabilitation proved to be the last 

. straw on the camel's back and Mr. 
Gupta resigned. 

The Estimates Committee has refer-
red to this matter and has complained 
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that the Government wanted to shirk 
the responsibility, that the Govern-
~ent wanted to avoid the responSI-
bility. I do not understand at what 
stage the Government avoided the 
responsibility. Whenever any rerer-
:nce was made to them, they made 
It clear what they wanted to say. 
They made it clear to Mr. Gupta that 
they are not going to interfere with 
~e. autonomy of the Authority and 
It IS the DDA which is entitled to 
delegate the powers and to divide the 
pOwers between the Chief Adminis-
trator and the Chairman. The Gov-
ernment did not like to a~oid the res-
ponsibility and whenever they were 
required to act they acted in the way 
that was considered advisable to them. 

Another point on which an adverse 
comment Was made by the Esti'llloates 
Committee was that the Government 
have made the DDA a department of 
their own. At first the Committee 
complains of inaction on the l)art of 
the Government and that they have 
not taken steps to prevent :!lese in-
ternal ~bickerings. Then, when the 
Ministry takes action, they complain 
that the Ministry has taken rough 
and harsh action and that the whole 
of DDA has become a Government 
depart-ment. I do not know which 
views of the Committee to accept. 
But us the CO'IIImittee is a Parliamen-
tary CommIttee, I must restrain my 
tongue in using ~ my language about 
that Committee. 

Shri P. K. Oeo (Kalahandi): Which 
Committee'? 

Dr. M. M. DBS: Estimates CO'IIImit-
tee. 

Shri Mohan Swarup (Pilibhit): As 
a member of the Estimates Ccmunit-
tee" I ~t to know whether they 
have reported anything wrong. 

Dl.~ M. M. Daa: I don't say that. 
Bllt't'baft' said what I wante~ to say. 

Mr. D'e)lllJty-Speak,er: He has ex-
plained tin position also. 

Dr. M. M. Das: Mrs. Renu Ch:akra-
vartty has said that the overhead ex-
penditure in tlfe DnA is much. Ac-
cording to financial experts, in a pro-
ject like the DDA 30 per cent expen-
dIture on administration is the high-
est admissible limit. I may assure 
this HOUSe thost for the last two or 
three years this limit has not been 
exceeded. 

At. the ver,? beginning, Sir, the ex-
pendIture mIght have been a little 
more in proportion to the actual work 
done. That is because in the begin-
ning, the DDA thought that a large 
number of refugees would cO'll1e and 
they made grand preparoations. Then 
there Were 4 Superintending Engin-
eers and one Chief Engineer' and 
similarly other staff also. They were 
having staff on the anticipoation that 
a large number of refugees would 
come to Doandakaranya. They were 
playing Hamlet without the Prince 
of Denmark. The DDA was set up 
in 1958 and in the year 1958-59 they 
thought that 2,780 families of reguees 
would come; but the actual number 
of refugees families that came was 
321. Next year, in 1959-60 it was 
anticipated that 5,640 families would 
come; instead came 1,476 familie~ 
only one-fourth. In the year 1960-
61 it was anticipated that 9,600 fami-
lies would reach Dandakaranya, but 
only 577 families -came. . That is why 
the expenditure was a little more in' 
relation to the work done. Then, the 
late Mr. Sulrumar Sen, who was the 
Chairman then,-he was a great ad-
ministrator-himself personally went 
to Bengal camps-the refugee camps 
in Bengal~ entreated the re-
fugees, requested them and cajoled 
them to come to Dandakaranya and 
ultimately he succeeded in 'bringing 
them to Dandakaroanya in greater 
numbers. 

Some allegation has been made in 
many quarters that We are indulgip.g 
in extraw.gance in the DDA, that. ~t;he 
expenditure i~ v~ry high in r~ 
to the rehabilItation of the D.P.. Sir. 
the DDA has got two purposes. <hie 
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is integrated devel{)pment of the area 
and another is rehabilitation of the 
refugees. So it cannot be expected 
that every pie that the DDA spends 
should be spent on refugees. We have 
taken uPon ourselves the responsibi-
lity to devel{)p the area and a large 
chunk {)f the money must be spent for 
the development of that area. More-
over, what is the yardstick by which 
you are going to measure whether 
there is extravagance or not. Since 
the inception of DDA, the DDA has 
re-settled on land 8,200 D.P. families 
-this is uptodate. I would like very 
much that the hon. lady Member was 
there. She said that we have given 
land to 5,600 families only and she 
practically challenged me on that. I 
am too small a man to accept her 
challenge, but I wanted to give the 
correct figures we haVe with us and 
also to tel! her that I would like to 
avail of the earliest opportunity to 
take her to Dand::k~ranya and show 
her what has been done. In her pre-
vious speech on this sUbject, if my 
memory does not betray me, the hon. 
lady Member said that she had visited 
Dandakaranya in the year 1959. Much 
water hes passed beneath the bridge 
of Jumna ... 

Shri C. K. ]Jba.ttacharyya: Indra-
vati. 

Dr. M. M Das: Or Sabri, or better 
say Hooghli. 

Sbri P. K. Deo: He is talking about 
s<> much of development in Danda-
karnya. But !!lot even a single pie 
has been spent in mY district which 
forms· one of the three districts of 
Dan~aranya. 

Dr. M. M Das: Kalahandi! I am 
sorry to say that Kalahandi has not 
been practically taken up under the 
DDA. . 

Sbri P. I[. Deo: This is one of the 
thr~ districts. 

Dr.M. M. Du: We are working in 
Koraput district of Orissa and Bastar 

district of Madhy'a Pradesh. For 
some reason or other, no land has 
been released in Kalahandi district. 

Shri Tyagi: So far. 

Dr. M. M. Das: I would like to 
place before the hon. members of this 
House what has been done in Danda-
karanya. Uptill now, the DDA have 
resettled on lands more than 8,200 
D. p. families. They have also re-
habiJita ted tribal fumilies. That is to 
say, they have paid for 1,845 tribal 
families for rehabilitation purposes. 
They have paid money and other 
things to the State Government and 
the Stete Government has done the 
work of rehabilitation. The funds for 
their rehabilitatiOn have come from 
the DDA. Then, Sir, they have re-
claimed 1,00,512 acres of jungle virgin 
lands. They have built lBO-now it 
has gone up by another 10-170 new 
villages for the rehabilitation of D.Ps. 
50 tribal villages have also been built 
with funds that have been given to 
the State Government from the DDA 
funds. Then, 5489 houses have been 
built with corrugated iron sheets. 
They have dug 110 tanks in the dis-
placed persons' villages and 21 tanks 
for tribals. They have also set up 
191 schools. Some hon. Member had 
said that nothing had been done about 
education. r would like to tell him 
that these are our figures. There are 
191 schools with 13050 students; the 
number of primary schools is 185, the 
number of secondary schools is 5, and 
there is one high school; another high 
school building is being constructed, 
and We hope that within two months 
that building will be constructed and 
the high schOOl will be ready. W~ 
have set up three hospitals including 
one tnberculosis hospitel; we have 
set up 13 dispensaries. including in-
door-beds. We haVe given treatment 
to 25,44,163 patients. Nurses have 
been trained in our hospitals. w~ 
have eradicated malaria from the 
area. We have buil,t up 1'1% 
miles of pucca roads. The 
total mileage comes to about 511 miles 
includiIll( the l.ink road. to the Danll;l- . 
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'karanya villages. The total number 
~f culverts that have been built is 
570; the to1ral number of bridges that 
have been built is 69. 

Now, the House can judge whether 
the Dandakaranya Development 
Authority has misspent the money 
or wasted the money. 

It has been said that agriculture 
has suffered a lot QIld nothing has 
been done for the development of 
agriculture in Dandakaranya, I am 
afraid that the few minutes that I 
have got will not be enough to speak 
<about Dandakaranya. But 1 want to 
speak sO'ffiething about the residuary 
problem also before going to that. 

Shrimati Ren~ Chakravartty made 
a few sweeping remarks and con-
demned every activity of this Minis-
~ry. She gave us some statistics also. 
I do not know what the ~Jurces of 
her statistics is. But the amusing 
thing that she told us was that not a 
single pie had been given to the 
West Bengal Government during the 
last year, that is, 1964-65, for residu-
-ary problems. I have got with me 
some figures. For aquisition of 
land in 1964-65, on one occasion 
Rs. 18,000 had been given. 'Given' 
means 'sanctioned'. Then, for deve-
lopment of colonies, Rs. 91,000 have 
been sanctioned. Then, for repairs in 
the Bonhooghly colony, Rs. 75,000 
have been given. That comes to a 
total of Rs. 1.84 lakhs. 

Shri N. C. Chatterjee (Burdwan): 
How much OOs been paid actually? 
Has all the a'mount been paid or only 
sanctioned? 

Dr. M. M. Das: I am sorry that 
the figure is not ,with me now. 

regards grants, for the con-
struction of 212 primary schools, the 
amount given is Rs. 17.45 lakhs; for 
reorientation of primary schools, the 
. .amount given is Rs. 1.5 lakhsj grants 

to higher secondary schools amount 
to ~. 8.13 lakhs; grants to cultural 
mstltUtiOns amount to Rs. 2 lakhs' 
grants for non-tuberculosis beds com~ 
to Rs. 28 lakhs. The whole thing 
comes to a total of about Rs. 59 lakhs. 

If hon. Members pass our Demands 
and approve of them, then the follow- . 
109 sums will be given for dealing 
Wlth the residuary problem during the 
current. year, that is, during 1965-66. 
For res1duary schemes with type loans 
the amount is Rs. 25 lakhs; for com-
pensation for acquisition of land the 
amount is Rs. 40 la.kh;;, for develop-
ment of colonies Us. 25 lakhs for 
municipal loans Rs. 6.56 lakhs' for 
industrial loans Rs. 3'5 lakhs, a~d for 
market schemes Rs. 2'5 lakhs; the 
total comes to about Rs. 102.56 l'akhs. 
The grant for education would be 
Rs. 20 laklls, and that for medical 
facilities would be about Rs. 30 lakhs. 
thus making a total of about Rs. 50 
l·akhs. 

8hri Prabhat Kar (Hooghly): Shri-
mati Renu Chakravartty had read out 
a statement made by the West Bengal 
Rehabilitation Minister ;m the fioor 
of the West Bengal Assembly that 
not a single rupee had been !laid by 
the Central Government during this 
year. 

Shri N. C. Chatterjee: That is the 
source of her information. 

Dr. M. M. Das: About agricultural 
development, I would like to place 
before han. Members certain facts. 
There is nothing farther fr{)nl truth 
than to say that agriculture has been 
neglected in Dandakaranya, because 
the original conception and the whole 
plan. the whole programme and the 
whole project depended on agricul-
ture. Originally it was proposed that 
agriculturist families in West Bengal 
camps would be settled upon agricul-
tural lands -m Dand'aka.ranya. So, 
agriculture from the very beginning 
has received great attention in that 
project. It has been said that the . 



D. G.-Min. CHAITRA 19, 18&7 (SAKA) oj Rehabititation 8790 

soil there is poor. If we compare the 
soil there with that in riverine areas, 
in the Indo-GQngetic plains, with the 
soil in Punjab, Bihar or Bengal or 
the soil in the deltaic regions of the 
Godavari, the Krishna, the Cauvery 

·etc., the soil in the Dandakaranya area 
is cert>ainly poor. Nobody denies that 
the soil of Dandakaranya is inferior 
to the soil in the deltaic I'egion;; or 
in the riverine areas or the alluvial 
soil on the banks of the rivers of 
India. But the soil there is gOOd if 
it is properly handled. Moreover, the 
lands in DandGkaranya are not all fit 
for paddy cultivation. It is only the 
low-lying areas which are fit for 
paddy growing or paddy cultivation. 
The upper lands are fit for growing 
other things, for example, money crops, 
jute, mesta which is a kind of jute, 
oiJseeds aThaT, malze, tapioca, tur-
merics, gingili etc. All these things 
are grown in ample measure in the 
upper regions of the lands in Danda-
karanya. 

About 40,000 people are living in 
the newly established villages of 
Dandakaranya. How are they living 
today, and how are they making their 
livelihood? It is through agriculture. 
If agriculture, if cultivation had not 
been there, if they could not get 
their sustenance from agriculture, 
they could not have lived there. 

The displacecr persons' fumilies 
which have been resettled in Danda-
karanya villages are given six and two 
third acres of land, a large homestead 
plot, one pair of bullocks, and one 
full set of agricultural implements and 
seeds and manures. For:nerly, the 
amount that was 'given by way of 
loan for seeds and manures was 
Rs. 125; now that amount 
has been raised to Rs. 290. 
Then, all pest control operations are 
done by the Authority without any 
charges. Then, there is an extensive 
agricultural extension organisation. 
For every five villages there is an 
agricultural 'extension officer. He has 
got 'one demonstration centre under 
him for every five villages. There is 
one sewak in charge of e"ery village, 

and the sewak has to maintain an 
agricultural register in wilich he has 
to enter the name of every settler, 
the date on which the monsoon be-
gins, the date on which he ploughs 
the field, the date on which he sows 
the seed, weeds the field etc., and 
besides all these' the personality of 
the man "md his industriousness and 
interest in the land etc. are recorded 
systematically in -that register. Still, 
if We are told that We have neglected 
agriculture, then it makes a painful 
hearing. 

Now I want to say a few words 
about irrigation. Much has been said 
about our failure to take steps for 
arranging irrigation in the area. One 
of the dams, as hoas been mentioned 
by one hon. Member, the Bhaskal 
dam, is nearing completion. It has 
cost us more than Rs. 1 crore. The 
complaint has been made that only a 
little portion of the commandable 
area belongs to the refugees. That 
is true. The maximum benefit goes 
to the Adivasis there. We must bear 
in mind that Dandakaranya was 
'created not for rehabilitation of re-
fugees only, but for the development 
of the area >also. So if there is one 
scheme in which the maximll'Ol bene-
fit goes to the local people, there is 
nothing to grumble. 

The Pakhanjore dam is completed 
and the canal systems are now being 
dug. Water will be impounded tllis 
year and the benefits will accrue. As 
regards two comparatively big dams, 
each costing above Rs. 2 crores, all 
the data have been collected and in-
vestigations made. About the Sati-
guda dam in the Malkangiri area of 
the Koraput district, all clearance 
and directions had been given. We 
could begin the work. Experts now 
say that if the greater Sabri lYasin 
multi-purpose schemes comes into eff-
ect, which is a much bigger scheme, 
then these Rs. 2 crores which will be 
spent for the Satiguda dam will be 
i.nfructuous. For this reason, until 
we get clearance from the experts, 
we cannot start this dam. 
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There is anDther proPDsal. All the 

investigations have been completed 
of the Paralko~ dam scheme, in the 
Bastar district. The CWPC have 
given their approval. Now admini-
strative sanction is necessary. --So far as th~ small 
schemes are concerned. . 

irrigation 

Mr. Deputy-Speaker: You may leave 
that to your colleague. 

Dr. M. M. Das: It bas been com-
complained that nothing has been 
done. The geological report tells us 
that in the whole Dandakaranya there 
is a subsoil stratum of thick rock, 
a granite sheet and there is very 
little water-bearing QI'ea. In spite of 
this handicap, We are trying our best 
to develop some small irrigatIon 
schemes. 

15.33 hr8. 

COMMI'l"l'EE ON PRIVATE MEM-
BERS' BILLS ANi> RESOLUTIONS 

SIXTY-SECOND ~T 

Shri MIlthiih (Tirunelveli): I beg 
to mOve: 

"That this House agrees with 
the Slxty-second Report of the 
Committee on Private Members" 
Bills and llesolutions presented to 
the House on the 7th April, 1965". 

Mr. Deplaty-Speaker: The qUestion 
is: 

"That this House agrees with 
the Sixty-second Report of the 
Committee on Private Members' 

. ~lls and Resolutions presented to 
•• ~~~ House on the 7th April. 1965". 

The motion 'Was adopted. 

15.33! hrs. 

RESOLUTION RE: DEVELOPMENT 
OF CALCUTTA I.IE'1'ROPOLiTAN 

AREA---eontd. 

Mr. Deputy-Speaker: The House 
will now proceed with the further 
discussion Of the following Resolution 
moved by Shri H. N. Mukerjee on 
the 26th March, 1965: 

"This House is of opinion that 
a comprehensive and self-cDntain-
ed scheme fOr the development of 
the Calcutta metroPDlitan area 
should find priority in the F'ourth 
Plan". 

1 !hour and 29 minutes are left for 
this Resolution. 'Shri Mukerjee. 

8hri A. C. Guha (Barasat): It is a 
very important subject. The time may 
be extended. 

Mr. Deputy-Speaker: Other reso-
lutions will be blocked. 

Shri Prahhat Kar (HooghlY): The 
second Resolution may be moved. 

8hri p. K. Deo (Kalahandi): Dr . 
Singhvi is not here. 

Mr. Deputy-Speaker: Let us go on 
now. We will see. 

8hri R N. Mukerjee (Calcutta Cen-
tral): Mr. Deputy-Speaker, last time 
I placed this Resolution before 'the 
House not out of any parochial cODli-
deration. not merelY !because I b.ave 
had the privilege personally ~ 
having represented Calcut~ in thi8 
House sinCe 1952, but bec~use ~~ 
cutta is India's City. That mdeed. IS 
the title of a valuable little book b7 
our Registrar-General, Shri ~ 
Mitra. Calcutta is India's City. 

The national importance of Calcutta 
is seen from such facts as that, it 
dmws its labour force from all 0 __ 
the country. 1 am quoting from tlle 
Reglstrar-General's book: 

"An average of 61 per cent SA 
all tactories in 1968 and a little 


